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THE WEST BENGAL FIRE SERVICES ACT, 1950' 
- 

Wesl Ben. ACL XLIX of 1950. 
Wcs~Ben. AclXXVlloll951. 
Wesr Bcn. ACL XI of 1952. 
West Ben. Acl XI11 o i  1957. 
West Ben. ACL XXI of 1960. 
West Bcn. Acl XXVI of 1962. 
Wcsr Ben. Acr X of 1977. 
Wcst Bcn. Act X I  of  1483. 

- Wcsl Ben. ACI V11 of 1996. 

AII Act iu provide for rfle r r~n i r~ te t~a t~ce  of ({fire brigade, for tlre Iicetrsir~g 
of \r.rrrclio~ircs n~ id  for ceriairi orlrer ttwlters. 

WHERFAS i i  is expedien~ Lo providc Tur rhe n~ainlenancc of a fire 
brjgndc, Tor the licensing of warchouscs and for c e r l a i n  ollier m a i l e r s ;  

It is hereby enacled as follows- 

CHAPTER I ,  

Preliminary. 

1. (1) This Acr may be called the West Bcngal Fire Services Act. Shon iirlc. 
1950. 

(2) 1~ exrends to rhc wholc of Wesl Bengal. 
(3) 11 shall come into forcc '[in such local or olhcr areas) and on such 

dates-' as [he Stale Governrnen~ may, by notification from time ro umc in 

'For ST alcrncnt o r  Objects and Rusans, xee thc Cc~lcrrrru G~:elre. Errrnorirmy. dda I cd 
[he 17th Fchru;lry. 1950. P m  IV. p a p  21 3 lo 223, for thc pmacdings ofthc \Vest Ben~al  
Lcgislalivc Assembly. ree Ihe pmcccdings of thc rnccting of the West Bcngd L g i s l n l ~ v c  
Assel~ibly, held on ~ h c  ?81h February, 1950. 

'Ti-~csc wads wirhin [hc s q u m  bnckcrs wcrc substirured for the words "in such locd 
-F" by s. 2( I) the Wcsl Bcngd hnr Scrvitcs (Ammdmenr) Act, 1960 (Wcst Rcn. Act 
XXI of 1960). 

'This Acr came i n r ~  for= on thc 18th day of  April. 1950. in h c  following local mas, 
nmic1y:- 

( I )  Cdcuna  ; ~ 5  dcrmcd in clausc (I 1) oTsecrion 3 ofrhc Cdcuiw hlunicipal Act. 1923, 
~ e G l c u r i a M u n i c i p d  Act, 1923 (Bcn, Acr IIIoT 1923)a.u rcpcalcdmd rc-cnactcd by h c  
Cdcurta Munici 31 Act, 195 1 (\Vest Ben. Avr XXXIII of 195 1 .)I (2 )  Thc Municip~lity o r  
~ d c n  Rcach. ($1   he ~ u n i c i p d i l y  of tludgc Budge. (4) The Municipaliry of ~ m c l r ~ o r c .  
(5) Thc Municipdily o r  Norlh Bmcl rpo rc .  (6) Thc Municipali~y or B h ~ ~ p m .  (71 The 
Municipdiry of Naihati, (8) Thc Municipali~y or h c h n p m  (9) Thc Municipality or 
Pmih-it. (10) The Municipality of Halisahar. (1 1) Thc Municipali~y of C m l i ~ .  (11) Thc 
Municipalily o f  Timgarh. (13) The MunicipnIi~y of Khardah. (14) The Municipdiry of 
Karnurhai. ( 151 Thc Municipality sfNorlh DurnDurn. (16)Thc Municipality orSouth Durn 
Uuni. (17) The Municipalily of Durn Durn. (1 8) Thc Municipalily of B m a g m .  (19) The 
Municipdi~y ofTollygunj. (20)ThcMunicipalily of Sou~h S u b u h .  (21)Tk Municipdiiy 
of Hownh. (21)  The Municipality of Bally. (23) The Municipdiry of U ~ t a r p m ,  (24) Thc 
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h c  Oficial Gazcne. duecl; and rhc Sratc Government may by likc 
nouficalion withdraw this Act [[rrorn any such m a : ]  

'Provided thal when the fire brigade is scnt to any placc outsidc any 
such arca this Act shatl be deemed lo bc i n  force in such place for all 
purposcs conncctcd with scrvice therein. 

bfiniiions. 2. In lhis Act, unless there is anylhing rcpugnanr in rhc subjccl or 
aontcxr,- 

!(a) the expression "building" has thc samc mcanjng as 
assigncd la i t  in thc relevam municipal law in  force in a local 
x c n  : 

'(aa) the expression "building rulcs" means the building rulcs, 
building regulmions, or building byc-raws, madc undcr thc 
relevam municipal law and in force in a local arca. and 
includes any other building rulcs or rcgulations, or any 
developme~lt control rules ar regulations, by whalcvcr name 
called, made under any other law for [he rime being in force 
an in forcc in any local m a ;  

[FOOI-r~otc 3 con~ir~urd~ru~rr puge 199.1 

Municipal~~y of Konnzgar. (25) Thc Municipality of Sznmpote. (?6) The Mun~cipsliiy 
or Hoothly-Chinsunh, (27) Thc Municipality of Bhadrcswu.'(28) Thc Municipdiry 
of Bansbcria, (29) nit Municipliry or Champdmi. (30) The Municipdiry or Baidyatrari. 
(31) The Municipality o T R i s h .  (32) The Municipality of Kotrung. (33) Thc Municipdiry 
of Kmiganj. (34) The MunicipdiryolAsansol. (35)Thc MunicipJiry oTBurdwm, (36) Thc 
Municipality of Jalpiguri. (37) Thc Municipality of Siliguri. 

(Vide nolilicarion No. L.S.-G. 1A-1/50, darcd h c  18th April. 1950, publishcd in hc 
Culcut/(~ Gnzcrre, Errraorditlo~, or 1950, P a n  I, p a p  493-493,) 

This Acl c m  inlo T o m  on fhc 1st day of Augwr. 1950, in thc Iollowing I m l  mzc. 
namcly. I I I ~ I U X  Lillooah, jurisdiction lisl No. 12, thana Bally. disrrict Howhm (vide 
notificnuon No. L.S.-G.1A-9150,darcd thc 19th July. 1950,publishedin the CulcirrruGurefre 
of 1950. Pm I, page 1495). 

This Acr came inro rorcc. wilhclfccr from rhc 23.9.54, in cenain amas within rhc policc- 
srarionsSWandJagmha. VidcnorilimionNo, 8007ff.1F-7153,d~td 10.9.H.publishcd 
in rhc Cfllcurrn Gnzcrrc of 195.1. Pnn I, pagc 3 156. 

This Act camc inro forcc in c c n h  local ueas in !he dislricl O F  2d-Pwgnn~s. Vide 
notification No. 79521F, IF-4/55. dated 13.9.55. published in B e  Calcrrfrn Gnzerre of 1955, 
Pan I, p a p  3828. 

This ACI umr: into rorce wilh dfcn rmm rk 211.S.SY in thc focal m a ,  Chandcrnagorc, 
in Ihc dis~rict o r  Hooghly. Vide notilica~ion No. 43231F. IA-1/58, h i e d  15.5.59. published 
in the Cnlcurra Carerre of 1959, Pan 1, page 2005, 

This Act canw into rorcc with effzci from lhc 20.10.60. in h e  Munic ip l i~y  ofCooch 
Bchar. Vide notificalion No. 119201F.IA-5/60, datcd 1d.10.60, publishcd in rhc Culcuffu 
G ~ e r r e  o f  1960, Pan I. page 3247. 

'Thcsc words wilhin thc squm bncke& were subsrirured lor [he words "Tmm my such 
I w d  ma" by s. 2(2) of the Wesr Bengd FE Serviccs ( A m c n d n ~ n ~ )  Acr, 1960 (Wcsr Ben. 
Act XX1 of 1960). 

'This proviso w x  added by s.2(3), ibid. 
'Clause (a) was substituted for h c  original cIausc by s. ?(I), ibid. Ttterdrcr. prcscnt 

claluscs (a)md (m) wcrc substi~uted forprevious c lausc (~)  by s.?(l) of the Wc51 Benpal Fire 
Scrviccs {Amcnd~nent) Act. 1996 (West Ren. Act V11 O F  1996). 
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(b)   he Collcclor" means, in relation 10 Calcutta, the Collector 
of Slainp Rcvcnue and in  rclarion to any olher '[arcs], ~ h c  
Collec~orof thc district within which ~he'Iarca] is comprised; 

(c) "the Commissioner" in relalion lo h e  Collec!or means thc 
Divisional Commissioner to whom thc Collector is 
subord inale; 
?* * * * * * 

(e) "director" means the Direclor of Fire Scrvices appoinled by 
the Stale Govcmment; 

'(ce) "Dis~ric~ Magislratc" means thc Executive Magismate 
appointed lo be the Dislrict Magiswale under sub-section ( I )  

2 of 1974. of scclion 20 or the Codc of Criminal Procedure, 1973, and 
includes lm Additional Dislricl Magistrate; 

( i )  "the fire brigade" means the fire brigade rnain~aincd by h e  
Stare Government under section 3 "* * * [and includes an 
Auxiliary Fuc Brigade raised under secrion 3AJ; 

(gj  "lire-fighting appliances" mcan fire-engincs. [ire-escapes, 
accoukements, cquipmenu. tools, implements and things 
whaboever used for he-fighling and includc motor c m ,  
motor cycles, wailers and othcr means of ranspun; 

'(gg) h e  cxpressioo "fire prcvention and fire safely mcnsurcs" 
means such mcasures as may be provided in the buildi ng rulcs 
or in any other law for the time being in force, or as may be 
prcscribed, for h e  prcvention. control and fighting of fire 
and for cnsuring  he sarcty of life and property i n  h e  casc of 
fire; 

r,(h) "hazardous substance" means- 
(i) such cxplosive within the meaning of the Indian 

Explosives Act, 1884, or 
( i i )  such expIosive substance within the meaning of the 

ExpIosive Subsrances Acr, 1903, or 
(iii) such dangerously inflammabIe substance wirhin rhc 

meaning of the Inflammable Subsranccs Act, 1952, or 
(iv) such combusdble substance, or 
(v) such toxic subslance, 

as rhc Sra~e Govcmment may, by notification. spccify; 
'Thcword within fhesqum h n c k c ~ w r s  substituted for thcwords"1a'dmn" bys. 3(2) 

ofthc iVcsI Bcngd ER: Services (Amcndmml) Act, l9Ml (War Ben. Act XXI of 1960). 
-Clnusc (d) was omitred by s. 2(2) olhc Wcn Hcngd F I  Scrviccs (Amendment) Act, 

1996 (Wcst 9cn .  Act V1I OF 1996). 
Tlausc (ce) was inscned by s. 2{3). ibirl. 
'Fmtly. thcwords"andint1ud~nn Auxiliary Rrc Brigade r;liscdundcrscction 3A"wvcn: 

addcd by 5 . 3 3 )  ofthc Wesr Bcngl Fire Scrviccs (An~cndrncrn) Act. 1960 (\Yest Ben. Act 
XXI OF 1960). Larcr, rhosc words werc omir~cd by s. 2(4) of rhc Wrst Bengnl F I  Scrviccs 
(Amcndmenl) Acr. 1996 (\Vest Ben. Acl Vfl a 1  1996). 

T l o w  (gg) wm inscncd by s. 2(5). ibid. 
oClauscs (h), (ha). Ihbl and (hc) wcw substi~utcd rororiainnl clnr~w (h) hv (. 2(6), ibid. 
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'(ha) "high-rise building" means a building h e  heiztil of which is 
rounccn and n holr metres or more. 

Exp1onnrion.-For the purposes of this ACI, the height in 
relation toa buil JinzshalI mean the venical distance mcasurcd 
from ~ h c  ovcragc lcvcl of  the ccnlre line o i  ~ h c  s ~ c c ~  or 
passage to which rhc plor of land on which the building is 
situatcd abuts ro thc highcsl point of ~ h c  building, whcthcr 
w i h  flat roof or with slopcd roof; 

'(hb) "high-risk building" means a high-rise building or a building 
wilh such occupancy wihin thc mcaning or thc relevant 
municipal law in force in alocal area, orsucho~heroccupancy, 
or such building, or such class or classes of buildings, as the 
S ~ a l c  Govcnuncnl may, by nolifica~ion, speciry ; 

'(hc) "licensed agency" means a person or association of persons 
to whom a licer~ce has been granred by the Director in [he 
rnanncrprcscribcd For undertaking orexecuting firepreven~ion 
and lirc saicly mcuure  or for performing such othcr rclarcd 
activilics rcquircd lo bc carried out under this Acr in such arcn 
as may bc spccificd by thc Direclor; 

'(hh) "local m a "  mcans the area over which a local authorily has 
jurisdiction '[or any othcr area dcfined by houndarics for thc 
purposes of this Aci]; 

-'(hhh) "local authority" means a municipal authority or Induslrial 
Township Authariry within the meaning of [he relevan1 
municipal law oraGr0111 Pa~icAayat, Pa~zclrayar Sat~iiri, ZiIla 
Parisltod, or hl~tl~ak~.raaa Pari.drod, consr iluled undcr thc 
West Bengd Pn)rcl~oyfi! Act, 1973; Wcsr Ben. 

Acr XLI of .. , - 

Jw * + * * * + 1973, , .  . 

h(ia) "mcmbcrs of ~ h c  firc brigade" includes persons ernploycd in 
thc Weu Bcngal Fire Service and also volunieers or other 
pcrsons enrolled in an auxiliary fire brigade; 

7(ib) "nominated authori~y" means an officer, not below the rank 
of station officer, as may bc nominated by ~ h c  Director, or 
such officer as may be nornina~cd by thc Slate ~ o v c m m e n ~ ;  

'See root-notc 6 on pagc 189, orlre. 
:Clause (hh) wac insencd by s.3(4) olrhe West Bengd Fire Services (Amendment) .4ct, 

196U(\Vcs1 Bcn. Act XXI of 1960), 
'l3ssc words wrrr: insenrd by s . 1 ( 7 )  01 lhc Wcsr Bcnpl  Firc Scrviccs (Arncndrnent) 

Act, 1996 (Wcsl Bcn. Act VIlol1916). 
'CIausr (hhh) was inscncd by s. 2(R), illid, 
'Clause (i) was orniited by s. 2(9), illid, 
"Clausc (ia) w a ~  inscnzd by s. 3(5) of [he Wesr Bcngal KrcScrviccs (Amendrnvnr) Act, 

1960 (\Vest Bcn, ACI XX I  or 1960). 
'Cbuses (ib). (ic). ( id)md (ic) wcrc inscncd by s. 2(IO)oTthc\Vcs1 BcngalFirc Scrviccs 

(Amcnrlmml) Acl 1096 I l V c ~ r  Hcn A r r  V11 nT 1996) 
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I'r'esl Rcn. 
ACI Lvrll of 
1980. 
IVcsl Bcn. 
Act LIX or 
1980. 
IVes! Ben. 
Act XXX or 
1490. 
Wcsl Scn. 
ACL XXXI o l  
1990. 
\Vcsr Bcn. 
Act XXXII 
or 1990. 

'(ic) 

'(id) 

'(ie) 

"noti ficalion" nlcans a nolifica~ion published in lhe Oficial 
Gozelfe; 
"occupier" means a person living in ,  or otherwise using, any 
land or bui tding owned by him, ora person who, far h c  ljrne 
b c i n ~ ,  is paying, or is lioblc lo pay, 10 [heowner the rcnlorfee, 
or is making, or is liablc lo make, conrraclual paymenl to the 
owner for ndjusmcn~ OF rent or fee, or damages, or any 
porrion thereof, on accounl of occupalion of any land or 
building, and includes a rent-frce tenant; 
"owner" means a pcrson who, for the time being, is receiving 
the rent of any land or building or any parl of any land or 
building, eithcron his own accounl or as an agcnt of aperson, 
or vustce rora sociely for any religious orcharitablc purpose, 
or as a rccciver who would rcccivc such rent ifthe land or thc 
building or any pafl thereor wcre lct LO a lenant; 
"person" includes an undivided Hindu family, and a firm or 
company or usociauon of individuals whcthcr incorporated 
or not; 
"prescribed" means prescribed hy rules madc by [he Sratc 
Govemmcnt under this Acr; 
"premises" means a land or building or hut or parl of n land 
or building or hul, and includcs- 

(i)  he gmdcn, ground or out-house, if any, appcnaining 
thereto; or 

(ii) any fitlings or fixtures amxed to a building or hut br part 
of a building or hut for rhc morc beneficial enjoyment 
thereof; 

"processing" means making, al~ering, repairing, ucating or 
orherwise dealing wilh any arliclc by mcans of sleam, 
elcclricily or olher power; 
"~hc  relevant municipal*law" mcans- 

(i) rhc Howrali Municipal Corporation Act, 1980, or 

(ii) the Calculta Municipal Corporation Act, 1980, or 

(iii) Lhc Siliguri Municipal Corporarion Act, 1990, or 

(iv) h c  Asansol Municipal Corporation Acl, 1990, or 

( v )  the Chandernagorc Municipal Corporation ACI, 1990, or 

(vi) the Wesl Bengal'Municipal Act, 1993: 
Wcsr Ren. - . . . - . . . . 
Act XXlI or 'See root-norc 7 on pagel90, r111fc. 
1993. 'Clauses (I). (la), (Ib), (lc) md (Id) were substitu~cd For orgind clausc (1) by s. 2(11) of 

hc Wcst Bcngd Fin: Serviccs (Arncndmenr) Ad. 1996 (WVesr Ben. Act VII of 19961. 
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'(lc) "rcquisition for firesafe~y" means the statement showing hc 
requirements of Fire prevention and fire saicty mcasures to be 
provided in a premises; 

'(Id) "superiornominated aulhority" means suchofficcr, no1 below 
the rank ~FDivisionul  Firc Oiliccr, as may be nominated by 
the Director, or such orficur x may bc nominated by the State 
Government. . 

2 * * * * * * * 

CHAPTER 11. 

Fire Brigade. 

Mainrz- 
nnncc, 

j3. ( 1 )  The State Government shall maintain a iire bridgc J[for h e  

cnnslilulion, purposes ~Fcxtinguishing iirc and protccting lifc and propcrly in the case 
CIC.. orfirc of  fire and for rescue services and such olher services as thc State 
biigadc. Governmcn~ may, by norification, specify, i n  ~ h c  local arca or any orher 

wca] in which this Acr is in force and may, if it thinks fit, send !he fire 
. brigadc lo any place oulside any such area5[for such purposes orserviccs.] 

(2) The fire brigadeshall consist of such number of members and sha1I 
be olhenvise consdtuted in such manner 6[, and shaIl consist of such 
organisational scl up,] as [he Slale Govcrnmenr may lhink f i t .  

(3) The fire brigade shall be under the direclion and control of thc 
Direcrorwho may, with the previous sanction of [hestale Government and 
subjecl to the orders or rules, i Fany, made by h e  State Govcrnmcn! under 
section 4 or section 40, as the case may be, Frame such regulations as he 
thinks f i t  rclating to- 

(a) rhe gencral adminislralion and conlrol of rhe fire brigade, 
(b) rhc cquiprnents. clohing and accou~cmcnt of ~ h c  members of 

[he fire brgade, their classification and duLies and distriburion 
of work among thcm, 

(c) the place at which or the limits of the area within which ~ h c  
members or any class of members OF the fire brigade shall 
ordinari ty reside, for ensuring that heservicesof themembers 
or such class of mcmbcrs of ~ h c  fire brigadc may bc readily 
available, and 

'Set  loot-nolc 2 on pagc 19 t ,  enrc. 
'Clause (m) and the 'Erp lnr~~ t io~ i '  thereto wem omiricd by s. 2(12) olrhe War Bengal 

Fire Services (Amcndmcnr) Act. 1496 (Wcsl Bcn. Aci VI I  of 1996). 
'Secrions 3 and 3A were 6 ~ r  substituted for hc origind scciion 3 by s. 4 o f  thc Wesr 

Bcngd Firc Scwiccs (Aiiicnd~ncnr) Act. 1960 (West Ben. Act XX I  OF 1960).Lrcr, section 
3A warcsubsrilu~rdby s. 4 ofthc Wcsr Bcngnl FmSrrviccs(Amcndrncnt) Acl, I996 (\Yest 
Bcn, Act VII or 1996). 

'Thc words within thc squm b n c l r ~ .  were subsiiiuied lor the words "for scwicc in thc 
Jowl or olhcr m" by s. 3(a)(i), ibid. 

'Thcsc words were subs~itu~ed for h e  words "for scrvicc therein." by ~.3(a)(i i) ,  ibid. 
"These words werc insencd by a. 3[b), hid,  
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(d) nl l  other marrcrs which hc considers necessary for 
rendering the firc brigade an efficient firc-fighting force. 

'3A. Thc State Governmen! may allow raising of an auxiliary Lrc 
brigade for rhc purposcs of extioguislling firc and prolccting life and 
property in lhc cueof fircand forsuchoher serviccs as may bcdelermincd 
by rhc Srate Governrnenl in any local area or any olher arca in which this 
Act is nor in force, by [he local aurhorily for thal area, or any organisauon 
or institution. on such [ e m s  and conditions as may be dcrcmmincd by [he 
State Governmcnl, and may provide such assistancc as may bc n c c e s s q  
for mising of such lire brigde and allow enrolmcnr of volunrccrs and other 
persons as membcrs of such fire brigadc on such ierms and conditions as 
rhc local aulhorily. with the prior aproval OF rhc Slate Government, may 
daerrninc. 

=3AA. ( 1 )  Thcre shall bc a fire prevcnrion wing in  rhc West Bcngal 
Firc Service which shall consisr of such number of inspecling officcrs and 
olher s ld f  as thc Srate Govcmment may daermine. 

(2) The Dirccror shall bc responsiblc for [he smoolh and efficient 
opcrauon or thc fire ptevcnrion wing. 

(3) The inspccring oificcrs and orhcr siaff shall bc appointed by the 
Dircc~or i n  such rnanncr and shall rtccivc such satary and allowances as 
may he prcscribed. 

(4) 'me funcrions of thc inspecling orliccrs shall be as follows:- 

(a) ro inspecr buildings, cincrna houses, lhcatres and oiher 
places of public entertainment lo see whclher fire prcvention 
measurcs have been lakcn and to lcs~ periodically rhe tire 
extinguisher, lirc installa~ion and orher fire fighting 
appliances in such buildings, cincrna houscs, theatres or 
other places; 

(b) to de~erminc the method of maintenacc of water supply for 
firc fighting purposcs in any building or place; 

(c) to inspcur means of cscape in any building or placc and lo 
suggesi creaBon of means of escopc and fire prcvention 
measurcs; 

(d) to rendcr assistancc lo any sralulory aulhori~y when so 
requesrcd by it in maucrs connected wilh fire prevcnlion or 
firc proleciion; 

(c) such orhcr funclions as may be prescribed. 

h u x i l i a y  
firr brigadc. 

Fin! 
prcvcn~ion I I 

wing. 

'Scclion 3AA was inserlrd by s. I of rhc We.s~ Bengd Fin: Scrviccs (Amcndmnl) Acr. 
1977 I iVesr Ben Act X of  1977) 
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POWCK or '3B. The members of the auxiliary fire brigadc raiscd under section 
3A may bc givcn such OF [he powers cxcrcised by ihc mcmbcrs of he fire auxiliary lin: 

brignds. brigadeemployed in thc WcsrBengal FircServices as theStarl:Govcrnmcnt 
may dctcrmine. 

k'o\vcr of '4. Thc S tatc Government may from time to time make such gcncral 
Stale or special ordcrs '[and make such rulcs.] as it thinks fil- 
10 nmkc 
orders wilh for furnishing the firc brigade with such fire-fighung 
r c s p c c ~ ~ r o ~ h ~  , appliances as i t  deems propcr; 
lire brigadc. 

Tor building or providing stations, or hiring places, for 
nccornmoda[ing rhc mcmbcrs of r he fire brjgadc and kccping 
its lirc-fighting appliances; 

'for giving s[rewards] to pcrson who havc givcn notice of 
fircs and those who have rcndered ellec~ive service 10 the 
f ire brigadc on the occasion of fires; 

For rhe training, discipline and good conduc! d r h c  mcmbcrs 
of the fire brigadc; 

for the spccdy atrendance of ~nernbcrs ofthe fire brigade with 
necessary firc-Iighdng applianccs on thc occasion of any 
alarm of fire; 

6for sending ~ h c  members olrhc Iirc brigade with necessary 
fire-fighting applianccs, beyond he limils or any ' [ma]  in 
which [his Acl is in force, in order to exringuish firc in thc 
ncighbourhood of sucl~limils on such ierrns andconditions as 
i t  deems proper; 

'Seciion3B wasinscncd by ~.5oTlhz\VaIBen~al fix Scrviccs(A~nrndmznt)Acr. 1996 
(Wcst Ben. Acl VII of 1996). 

!For rhc Rulcs lor ~ h c  rcgulaling rhc recmilrncnr o f  lrrcmbers 01 [he N'tst Bcngd Fin: 
Services, madc undcr s. 4 nf this Act and miclc 309. proviso of the Conslitution. see 
nolificarion No. L.S.C. 3R-8/50, da~cd 24.1 1.51, publishcd in rhc Cultrrfru Grric~te, of 
1951. [?an 1. Pagcs 3281-3286. as subsrqucn~ly amcndcd from lime lo lime. 

,'The words tvilhin !he square b m c k e ~  wco: insencd by s. 6(a) o l h c  Wcsr Bcngd Firc 
Scrviccs (Amendment) Acr. 1996 (Wcsl Ben. Acl VI I  of 1996). 

'For noiiLcation rclaling to Order lor g i v i n ~  gnlui~cs (rcwartls) for service on rhr: 
occasion or fiics. Jee notificalion No. L.S.C. ZS-28/50. da ld  8.1.51, publishcd in rhc 
C(~Ic~rrm G~ i t l I c .  o l  I95 1. P u  1. page 131. 

'This word w a ~  subsrirurcd for thc word "gn~ui~es" by s. 3 of [lie WCSI Bengd Frc 
Scmiccr (Aincndmenr) Aci. 1951 (~VCSI Bcn. Act XXVIl of 1951). 

LFornotilicarioninconnccuon withordcr relating toscoding nic~nbcsorthc tircbrigadc 
of2 p.u~iculararr~ ta cxlinguish lire oulsidc that m a ,  see no~ificirion No. L.S.G. 2F.49150 
(II), dared 28.7-52, published in  rhc C<tlcurtu Gnzcrre of 1952, Pan I ,  pape 1303. LX 

subscquenrly mendcd.  
'Subsdaud lor  thc words "local m a ' '  by s. S(1) of the \Var Bengd Fm Services 

(Amendmcnr) Acr. 1960 (Wcs~ Ben. Act XXI of  1960), 
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'431. [(Dlrrics ojnlenzbers offire brigade).-Ottrirred by s. 8 of rile 
\Vest Betrgal Fire Services (Atriend~~~ettr) Acr, 1996 (West Bell. Acr VII 
4 199611. 

'4C. [(Pmhibiriotl of resig/zatiotr or ~ v i ~ l r d r u ~ r ~ a l f m ~ ~ ~  drrrits ~vi~horr~ 
pertrrissio~l or nolice).-O~tritred by s 9. ibid.]. 

b w c m  5. ( 1 )  On rhe occasion of a firc, the Dircctor or the officer in charge 
exercisable 
on ik of the mcmbcrs of the firc brigade on  he spol, may- 
occaqion OF a (a) remove or [nay order any member of ~ h c  fire brigadc to 
6rc. remove, any persons who by lhcir presence in~crfere with 

the duc operations OF the firc brigade; 
(b) by himsclf or by rncmbers of thc fire brigadc. brcak inlo 

or through. or pull down. any premises For the purposc of 
putting an end ro llte fire, doing as liltlc damage as possible; 

(c) cause the mains and pipes of any area LO be s h u ~  off so x 
lo '[ensure] grealcr pressure or waler in thc place where 
the fire has occurred; 

'(cc) cause rhc waler of any stream, cistcrn, tank. ~vcll or other 
availablc sourcc of watcr supply, public or .privaic, 10 be 
u~ilised for h c  purposc of extinguishing, or limiting the 
sprc;ld of, such fire; 

(d) exercjsc rhc same powers for dispersing any asscrnbly of 
persons likely to obsrruct [he opcration of h c  firc brigade, 
as if hc were an oficcr in charge OF a policc-station and 
as i f  such an assenlbiy were an unlawful assembly and shall 
be entitled to [he same immunilies and protecuon as such 
an officer. in respect of  he exercise of '[such powcrs;] 

(c) generally rake such meuures as may appear necessary for 
the preservation of l i f t  and propcrty; 

'(0 rcquire an elcctric s~pply'corn~any or a gas supply company 
lo disconnecr supplics and lo rcniain as stand-by for duly 
unlil h e  fire is fully cx~ingujshcd; 

'(g) require the Calcutta Tramways Company (1978) Limited 
or a Railway company, [elecom company or electric company 
to rcmove overhcad lines lo iacjlita~e movement of fire- 
fighting appliances during .fire-fighting opcrntions; . 

'Scclions 4B mJ 4C werc inscnrd by s.7 ofthc War Bengalfin: Scrvices (Anwndmenr) 
Acl; 1960 (Wes~  Bun. Act XXI 01 1960). 

-The word wikhin thcsquvc bnckers was subsli~u~cd forihe word "givc" by s. Iota) of 
Ihz !'Ccsr B e n g ~ l  Fir- Scmiccs (Alnendrncnl) Acl. 1996 (Wcsr Bm. Act VII o f  1946). 

Clnusc(cc) W= inscncd by 5.8 o i h  Wcst Bcngal F:2 Scrviccs (A~~~endmr.t)Acr. 1969 
(1Vcs.t Bcn. Acl XXI or 1960). 

'Thc words wilhin rhc s q u m  bnckcu weresubsliruled Tor rhc words "such powers: a n d  
bv s. 10(b) of rhc Wcsl B c n ~ a l  f i rc  Srrviccs (Arncndmcnll Acl. 199G IWcst Bcn. Act V I I  .- . . 07 19esj, 

JClnusc~ (I). (g). (h) and ti) werc inscned by s. Ia(c), ibid. 
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[(h) rcquirc the local authorirics to givc prior noticc about 
blocking of roads within rhe local area so that rouling of 
firc appliances may be planncd; and 

'(i) rcquirc telecom con~panics 10 assis1 in vacing and recording 
fire calls. 

(2) The Director or ~ h c  officer in charge of the mcmbcrs of the firc 
brigade on rhc s p o ~ ,  may verbally nomina~c and dcpulc one or morc 
rnembcr or meinbers of the lirc brigade to acl a1 a dis~ance; and such 
n~embcr  or members shall havc for thc timc bcing [he likc powers as 
the Director or such of icc t  hirnsclf possesses under this scclion. 

?5A. The local authority or any ollizr agency responsible for water L d  

supply in  an arca or owning u source of water or reservoir, shall securc ~ ~ ~ ~ ~ $ , ~ : y  
adequalc supply of ~varer to the mcmbcrs arrhc firc brigade or [he auxiliary to S K U =  

fire brigade raised undcr scction 3A for firc fighling operations on no- 
charge basis, and shall cnsurc thal such supplies are available ar all 
n~aterial linics lor such purpose. 

5 Thc Director or rhc superior nomina~ed au~hor i~y may rcqure kaon or 
any pcrson or authori~y rnainlaining any fire fighring mngcmcnl s  ro a"'hori1y1o pmvidc all 

provide all assisrance to deal wilh iirc or rcscuc scrvice. xsis1mcc 10 
deal wilh firc 
md rcscue 
s t n i r r .  

"5C. Whcncvcr any vehicle OF the fire brigade s[procccds] io a fire Ail whiclcs 

"sounding ils] l i re  alarms, all olher vehicles, 7[othcr lhan] policc vchicles ::fzway 
or ,mbulances. shall give way to such vehicle of Ihc fire brigade, brig3dr: 

vchiclts, rlc. 
pmcl ld~ng io 
a fire. 

85D. Any pcrson who makes a malicious call to surnnlnn thc firc Rnal ly  ror 

brigade lo any place where there is no fire or apprchcnsion of fire or syf:LLF 
need for rescue work, shall hc punishable, on conviction, w i h  fine not sumn~onTi  
cxcccding iiity thousand rupccs or wit11 i~nprisonment For a lerm which 
may exlend lo six months or wirh both. 

'See 1001-note 5 on pege 196, mlrc. 
'Scclion 5A which was origindly inscncd by s. 9 or ~ h c  \Vcsr Bcngd Fire S e n i c e s  

(A~~icnd~ncnt)Ac~,  1960 (Wcsl tlcn. Act XXI or 1460) wx eubsiilulcd by s. 11 ollhc \Vcsl 
Benpl  Fire Services (Amcnd~nzni) Acl. 1996 (Wesi Rcn. Act VII  o f  1996). 

-Scc~ion SB which \ v a  'originally inscncd by s. 9 OF ihc Wcsi Bengnl fire Serviccs 
(Amendlnent) Acr. 1960 (\Vest Bcn. Acl XXI of  19601 w3s nubsiifurcd by s, 11, ibid. 

'Sccuon SC v m  inscncd by s. 9of lhc Wcst Bcngd Fm Scmiccs (Amendment) Act, 1960 
(Wcsl Bcn. Acr XXI of 1960). 

'Thc word wilhin Ihc squm bnckc~s w x  substi~ulcd lor ~ l i c  words "is proweding'' 
by s. 13(a) or thc IVcsI Bcngf  Fin: Stn i cc s  (Alncnd~ncntl Acl, 1996 (Wcst 8cn .  Acl V1I 
of 1996). 

T h e  words within thc: $quart: bmkeis  wen: subsliluled rot the wards "md using" by 
s. 13(b), ibid. 

'Thc wonk. wirhin the square bnckcls wcrc subsliluled lor thc words "nor bcing" by 
s, l3(c). i b d  

'Srrlinnc Fn and 5F wcrc i n ~ e f l c t l  hv c 14. illid 
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P C I I ~ I I ~  rot '5E. Any person or agency causing obsrruciion to fire brigade to 
cnusrag 
obstruciion draw walcr for fire-Iizhting purposcs from any rcscrvoir or source loca~cd 
ro !ih: 
brigadc to in any prcmiscs shall be punishablc, on conviction, w i h  linc no1 exceeding 
dnwwatur fihy (~housand rupccs or wirh imprisoomcnr for u tenn which may extend 
ror li rc - 
fi$lin_c l o  six n~onrhs or with both. 
PUrpck5. 

Police 6 Folice-olTiccrs of all gradcs shall be aurhorised and bound 10 
oK~wrs 10 aid rhc lirc hrgade in  thc cxecurion of iu du~ics. They may closc any 
hripdcin s[recl in or near which n fire is burning; and they may, on lhcir own 
cxccution of 
iadutcs. motion or on I hc request of thc Direcror or any mernbcr of thc fire brigade, 

rcmove any pcrsons who inmiere by ~hc i r  presencc with ihc operalions 
oi the fire brigndc. 

Non-IiabiI~ry 7. No officer of !he police and no n~ernbcr of the firc brigndc shall 
urplicc- 
orficcrcta. he held liable rc, damagcs OII accohnt of any acl done by him in !he 
lodmugu. bot~ajjlJe bclicf [hat such acl was required for rhc proper execution of 

his du~ies. 

Enquiry inro 8. ( I ) In rhc case of any fjrc occurring wilhin any '[area] in which 
on*n ultire 

rrponro this AcI is in forcc. [he seniornost officcr in rank among the members 
h'"''"e- OF the fire brigadc in that ?[;uca] -'(or whcre members of the fire bdgadc 

are scnr bcyond thc l imi~s of any ?[arcs] in which \his ACI is in force 
to extinguish fire in (he ncighbourhood of such limits, \he seniormost 
officer in rank among thc members so sent). shall ascertain Ihc facts 
a lo thc origin and cause or such fire and shall makc a report thereon 
to [he '[District Magislrate] having jurisdicrion in the place in which 
such fire 5[has] occurred 6* * + *. 

:The word wi~hin Ihc squxe b n c k c l ~  GUS subsliruted for lhr: words " l o d  area" by 
s. 10 of ~ h c  \Vest Bcngal Fire Scrviccs (Amcndmenr) Act. 1960 (W&t Btn. Act XXI or 1 960). 

'Thr: words wirhin Ihe 61% bnckclrj were inscncd by s. 5 of the1Ves1 Bcnsd Arc SCM- 
(Alnzndmcnr) Act. 1951 (Wcsl Brn. Act XXVIl or 1951). 

'The words within thc squm bnckcts were subsliluted for ihr: word "M~gismrc" by 
5. 15(n)(i) oirhc Wtst Benpd firc Serviccs (Amendrncni) Acr, 19% (West Ben. Act VII 
oi 1996). 

'The word wilhin thc squxe bmclrc~s was subsiiru~ed for rhc worts "shall havc" 
by s. 15(a)(ii), ;bid. 

',The words-.; m d  the siad Magisrnw. in any c&c when: ht may decm tit, shdl summon 
wilncsscs and lakc cvidence in ordcr 10th~ funher osccnainnienrorsuch rncts" were onuttcd 
by S. lS(a)(iii), ihid. 
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l(1A) The Disuict Magistrate on rccciving thc repon undcr sub- 
sccuon (1) may, if he deems t i t ,  cause, cithcr by himself or by any other 
Magiskate not below rhc rank of Sub-Divisional Magistmtc, an enquiry, 
summon witnesses and take evidence about thc cause of fire and 
errcctiveness of thc fire-fighting operations and recommend actions as 
may be requircd to bc taken to prevenl rccurrcncc of similar fire incidents. 
The Distric~ Magistrate shall submit his findings along with his  
recammcndations to Ihc Stntc Government under intimation to the 
Dircctor. The Director shall take such measures as hc may deem fit and 
necessary on Ihc basis of the said findings and recommendations, and 
inform the Srate Government accordingly: 

Provided char thc Stale Government may rcquirc any fire incidcnt 
to be enquircd into by a committee specially cons~iluled Tor rhc purpose 
i n  additian lo, or i n  place of, thc enquiry as aforesaid. 

=(2) Copies of [he report rcfcrrcd to in sub-section ( 1 )  may be 
furnished by the District Magisrate to a fire assurance company or other 
person inlerested, on payment OF such fees and in such manner as may 
be prcscribcd. 

Fire-works, eic. 

'3. No person shall let off rockers or send up firc-balloons or sell LiccnseCor 
lctling off fire-works wilhin any area in which this Act is i n  foruc, withoul a liccnse. mkc,s,crc, , 

A liccnsc Tor lelring off rocke~s or scnding up fire balloons shall, in 
any area, be subject lo rhc provisions of clausc ( I  I) of section 66 of 

Rcn. Act he Calcuua Policc Act, 1866, or ofclause (10) of section 40 of the Calcutta 
OF 1666. Suburban Policc Acr, 1866, or of any other law on ~ h c  subjec~, for [he 
01 1866. lime being in iorcc in such area, and shall indicate the plncc horn which, 

[he time at which and [he condilions suhjcc~ ro which, the rockets arc 
to bc ICL orfor he fire-balloons scnt up, as thc case may be, and a liccnse 
for selling fire-works shall rcquire prescribed conditions specified in  
the license to bc cornpIied wirh. 

'10. (1) The powcr of granting a liccnse under section 9 shall be Who may 

cxcrcised by the Collector. p r  liccnsc; 
roc for 

'Sub-sccuon (1A) w z  inserled by s. 15(b) orlhcMT~<r Bcngal f i m  Sc~ces(Amcndmcnt) 
Act. 1996 (Wcsr Ben. Act VII of 1996). 

'Sub-seclion (2) was substituted lor the origind sub-senion by s. 151~). ibid. 
'Scction 9 wassubaimred for the original srclion hy s, 9 olthc Wcst Bcngal Frc S e r v i m  

(Amcndmcn~] Act. 1960 (Wesi Ben. ACI XX I  of 1960). 

'Section 10 wrcjsubslitu~ed forb origind =&on by s. 6althe )Vest Bengal Rrc Scrvices 
1Arnendmcntl Acr. 1951 LWesl Bcn. Act XXVII of 1951 1. 
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( Cirapler i l l . -~fre -  works: efc.-Serrio,~ I I.-Clrrrprer IlI.4.- 
Fire Prevetiriotr arrd Fire Sofetp-Secrions I I A ,  115.) 

'(IA) The ColIector shall grant or refuse a licencc under seclion 
9 on h e  basis of a repor1 rrom lhe Director or the naminalcd nulhority. 

(2) (a) The fee for a license to ICI off rockcis or to scnd up fire- 
. balloons for any parlicular occasion shall be '[such as may 
be prcscribcd.] 

(b) Ttle annual fcc For a liccnsc lo sell firc-works shall be ?[such 
as may bc prescribed and shall be] payable in advance. 

POII'C~IU '11. A license granlcd under scclion 9 may, wirhout prejudice ro 
withdraw or 
susFnd any nther acrion lhar may be ~akcn again51 thc licensee, be suspended 
liccnsc. or wjihdrawn by the Collector afier giving the licenscc an opporluniiy 

or  bcing hcmd, if in rhc opinion of [he Collector ir is necessary lo do 
so in the public in~erest or, in the cast: of a license to scll lirc-works, 
iT there has bccn a breach or any prescribed candilion. 

'CHAPTER IIIA. 

Firc Prevention and Fire Safety. 

Owner ur 
trccupierol 
build~ngio 
111llrz ur 
c v r y  OUl 
arrangemena 
necemry 
for fin: 
prcvcl~tion 
CIC, 

'IIA. Subjecl lo rhc provisions oi the relevant municipal Iarv. a local 
au~hority may require thc general public residing in an area within iu 
jurisdiction to take such prevenlivr: measures as may be required for 
safery from lirc and o~her  similar hazards. 

'IIB. Subjccl 10 the provisions of the rclcvant municipal law and 
[he building rules in force and in consultarion with h e  Direclor, a local 
authority may, by general or special ortlcr,' require rhc owner or occupier 
o i  any building a f  any or all categories to makc or carry o u ~  such 
arrangemenls as may be necessary for Tuc prcvenrion and Iirc safely 
in thal area. 

l ~ ~ b - ; ~ ~ i ~  (1A) wx inxrtcd by s. 1b(a) d i h c  WCEI Bcngd Fire Scrviccs(A~licndrneni) 
Acr. 199h (\Vest Bcn. Aci VTI ui 1996). 

-The words wirhin ~ h c  square hnckets wcrc substituted Tor rhc words -'one rupee." by 
s. 16(k1)(i)~ihid. 

"lhc words within the squarc bnckeis wcrc substituted iar thc words "firlcen ruprcs" 
by 5 .  16{b)(ii). ibid. Prior to this suhsri~u~ion the words "fiTtccn rupees" were subsrirutcd 
rar ihc wordsUrcn rupees" by s. 17oT1hc Wcsl BengdFia Srrvic~s (Arncndn~cnl)Acl, 1960 
(Wcsl Bcn. Act XXI 01 1960). 

'Scc~ion 1 1 was subslilutcd Tor the originnl sccriun by s. 11, ibid. 

'Chapt~rlIl.4co1isisrinpolsrcrions I I A .  118. IIC, IID. IIE. 11F. IIG, I I H ,  111, 111 
and I I K w w  inserted by s. 17 of the Wcsr Bengd Rrc Scrvic~s (Amendrnenr) ACI. 1996 
(i\ks~ Hcn. ACI Vll oi IYQ6) .  
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XVIII of 1950.1 

(Cl~apfer 1IIA.-Fire-Preverrtiolr otrd Fire S a f ~ ~ - S e c ~ i a n  IIC.) 

.. I11C. ( I )  Thc owner or, where  he owner is not mceable, lhc occupier 
of a high-risk building or part thereof shall provide firc prcvcnlion and 
Cue safery rncasures in such building or part thereof and h e  occupicr 
shall maintain [he fire prcvcntion and fire safety mcasurcs in good rcpair 
and in efficient condiiion at all limes in accordance wilh the provjsjons 
of this Chaplcr or the rules niadc ~hcrcunder: 

Provided that in tlie cosc of such building or par1 thereof, ~ h c  
consmuction of which has bccn comple~ed on any darc bcfore [he date 
on which this Chapter comes into forcc, h e  occupier and, in the cast 
of such building or parl lhercof which is under conswction on the dalc 
immcdiarely before he date on which this Choptcr comes into rorce, 
h c  owner shall undcrlake and carry out such additional firc prcvenlion 
and firc salcty measures as arc specified in the noljcc served on him 
undcr section 35. 

(2) The owncr or occupier of a high-risk building, as ~ h c  casc may 
be, shall furnish to thc Director or [he nomina~zd aulhority a 'Firc Safety 
Ccnificate' in the prcscribed fornl issued by a licensed agency in lhe 
manner prescri bcd. 

(3) Thc Stale Governmcn~ may require compulsory cndorsen~ent of 
.'Fire Safely Cerlifica~c' by the Director or by a supcrior nominutcd 
authorily in respect or any class or classes of high-risk buildings as may 
be notified by [he Start: Government From lime l o  time: 

Providcd lhar lhe Director or  a supcrior nominated aulhorily shall 
nor endorse any 'Firc Safcly Ceficale9 unless hc or i t  is sarisfied aboul 
the fire prevention and fire safety measures including safely of elecmical 
inslalla~ions and provision of supply or adcquale quantity OF walcr for 
fighting purposcs made by the owner or occupicr of such building. 

(4) The occupiers of all high-risk buil$ings shall carry oul a mock 
fire drill involving rhc watch and ward staff of such buildings every 
ycar under intimalion ro thc Ducclor or [he nominated authority in such 
manner as may be prcscribed and a certificate OF performance of such 
drill shall be rurnished lo the Dirccror or  thc norninaled authoriry, 
as h c  casc may be. 

L .  
t 

Owncr or ! 
occupieror 
Iligh-ris k 
building lo 
pruvide Tm 
p~vcnlion 
and l i i  
sakly 
nvxuR'I;. 

- (5) No person shall tamper wih, or allcr, or remove, or causc any 
injury or damage lo, any firc prcvcnlion or fire safely equipment 
insralled i n  any such building or par1 lhereof or instigate any orher 
person to do so. 

' T r r  rnnt-nnlp 5 nn nior  nrrr? 



Tfle Wesr Betigal Fire Services Act, 1950. 

[West Ben. Act 

( Clrupre r- IIIA.-Fire Pre~~etrrior~ ar~d Fire SUJPQ-Sec~ions IID, 11 E.) 

'NO d lIID. A firc safety certificate duly endorscd under sub-section (3) 
objrt-lion' 
rcquircd of section 1 1 C shall bc [hc 'no objection' regarding fuc prevcnrion and 
undcr firc sarcry measures lbr a building or ins~allarion under thc Indian 4 of 1 8 ~ 4 .  
any aihcr 
I ~ V .  

Explosivcs Acl, 1884, or thc Explosive Substances Act, 1908, or the 6 ~ F I  O r  o f  I4O8. 1934. 
Petroleum ACI, 1934, or the Inflammable Subs~anccs Act, 1952, or the 20 1g52. 
Cinemalograph Act, 1952, or the rulcs made thereunder, or under any 37 or 1 9 ~ 2 .  
other law for rhe lime being i n  forcc, as required from [he Director. 

Spcid  kc. '11E. (1) Wilh eirccr from such date as [he Slatc Govcrnmenr may, 
by norifica~inn, appojni in  this behalf, therc shall be Ievicd a special . ,  

. .  . 
fee for the purposcs of this Act on fit owners of such c l a s  or classes . . 

or high-risk buildings wihin a local arca in which lhis ACI is in force 
as may be prescribed: 

Provided lhar no special fcc shall be lcvied on any such building 
or part thereof, which by vinue of its bcing used Tor any of the purposcs 
rcfcmed lo in section 12, requires a licence undcr [hat seclion. 

(2 )  (a) The Stale Governrncnt shall prescribe by rules rhc rae of 
special fee for dirferent classes of high-risk buildings on ihc basis of 
the lola1 floor area of all the floors of a building as shown in the approvcd 
building plan: 

Providcd r ha1 the ralc oisuch special fce may bc diffcrenl for diffcrcnl 
local areas. 

(b) The manner of imposidon, assessment and collection OF such 
spccial fee shall bc such as may bc prescribed. 

(3) The special fcc rcferred ro in subsecuon ( 1 )  shall be payable 
by thc owner of a high-risk building at the timc o f  subnljssion or 
applicauon to a Iocal aulhori~y for approval of thc building plan undcr 
rhe building rules: 

Providcd that in the case o f  every high-dsk buiIding referred to in 
sub-seclion (I), the consmction of which has been completed on any 
dare before thc dale of coming into forcc of this Chaptcr or, in h e  casc 
of any such building h e  conslrucrion of which has bccn completed on 
or srtcr the date of coming into force of this Chapter, rhc special fee, 
uriless it has already becn paid in accordance with the provisions of 
any othcr law in forcc on [he darc immedjarcly before rhe dnic appointed 
under sub-scclion ( 1 ) .  shall be payable.- 

(a) in the former case, by thc owner or, if the owner is not 
iraccablc, the occupier, and 

(h) in the latter case, by the owner, 

o l  the building wirhjn thrcc monrhs from [he datc of receipl by the owner 
or occupier, as the case may be, of the nouce of demand in  [his behalf. 

'See foot-nolc 5 on pacc 200. atire. 





T/IC 1Vexr Betrgal Fire Servicex A cr, 1950. 

[West Ben. Act 

(Choprer 11IA.-Fire Prevoiriotr ar~d Fire Safe~,-Secfions 1 I G- I I K. ) 

Barto cam. '11G. No person, olher than a licenscd ogcncy, shall carry aul, in 
OUL \brk  01 
pm+jing L ~ C  manner prescribed, the work of providing fire prcvcnuon and firc 
L":pm"n- safely mcasures or pcrlorming such other rclated acrivitics required 
liun clc. 

to be carricd out in any high-dsk building or par1 rliereof undcr this 
Acl. 

031 10 1 Where hc wil lu l  dcfault on thc part of a liccnscd agency in 
compm- 
,,,,fi, respccl of fire sarcty of any building or prcmises is compromised, such 
S ~ C I ~ .  licenscd agency shall bc liable ro criminal prosecu~ion and, in the event 

OF any fire accidenl in such building or prcmises, shaIl makc good all 
damagcs on account of such fire accident. 

AP@ 
agann 

'111. ( 1) Any penon aggrieved by an order of ~ h c  Dircctor under 
orJcroC this Chapter may, within thirly days of thc service of rhc ordcr, prefer 
Direcror. an appcnl lo such authority as may be prcscnbed. 

(2) The rnanncr in which an appeal shall be filed and the manner 
of deciding thc appeal shall be such as may be prcscribcd. 

Pcndty for 
conlnvcnuon 
ofnrnvisions 
of khap~cr 
UIA. 

1 1 .  Whoever conlravcnes any provision of Chaptcr IIlA or [he 
rules madc [hereunder or fails to comp[y with any requisition lawfully 
made to him under any provision of Chapter LIlA or the rules made 
thereunder shall. without prejudice 10 any orher acrion lhar may bc 
takcn against him under section 36 or section 37, be punishablc with 
imprisonment for a icrm of three years which may extend to five years 
or with finc of twenty ihousand rupccs which may cxrend to five 
lakh rupees or with both and, whcre the offcnce is a continuing one, 
wilh a iunher fine of one thousand rupees which may cxtend to ten 
thousand rupees for cvery day during which such orfence continues 

- arrcr the convicuon far the firsr such offence. 

Pcndty for '1IK. Any person associatcd with a Iiccnsed agency for any of 
furnishing 
rn~* thc purposes of Chapter IIIA, who knowingly furnishes a false 'Fire 
'fi":Sarcry Safciy Certifrcale', shall be punishable wilh imprisonmenl for a term 
Ccnilic~lr'. 

of lhrcc ycars which may cxtend lo fjvc years or wilb fine of twcnty 
thousand rupees which may exlend lo rive lakh rupccs or wirh 
borh. 

l S p p  f001-nnlc 5 nn naee 2M. ct~lle .  



The 14csr Berrgal Fire Servicer Acr. 1950. 

(Clrapfer I K-Licensc for storirzg hazardoris srrbstclrrces.-Sectiom 12-14.) 

CHAPTER 1V. 
'License for storing hazardous substances. 

?12. No premiscs in any area wherc his Act is in force shall be B Y I O U T ~ ~ ~  
used for ~ h c  purpose of storing or processing ar any material poinl or Prcm'=ror 

storing or time hazardous substances beyond such quanliry as may be prescribed proccszing 
unless hc owner or occupier thereof shall have prcvjously been grantcd h m d o u s  
a liccnse by thc ColIector. s u b s u m ~  

wilhoul 
liccnsc. 

1 No license lo usc any premises for the purpose referred to in  Prrmiscsro 
sec~ion 12 shall be grantcd unless such premiscs conforms to such conlormlo 

conditions as may be prescribcd. prrscribcd 
condilions. 

'14. An application for liccnsc referred to in section 12 shall bc Issue of 

made to ~ h c  Colleclor in the prescribed Form along w i h  an authenlicatcd liccm. 

copy of the req'uisilion Tor fire safely issued by a licensed agency and 
duly endorsed, in such manner as may bc prescribed, by thc Director 
or superior norninatcd authority, and such other documcnls as may 
be prescribcd. The Collector shall, on scruliny of h e  application, (he 
requisilion lor fire safety and olher docurncnts, compute the annual fee 
payabtc by [he applicant and shall, on paymcnl of such fee in advance, 
issue the licence ro the applican~ on such terms and condilions as may 
be prescribed: 

Providcd b a r  any owncr or  occupier of any prcmjses which rcquires 
a liccnsc under section 12 and who holds a valid license undcr this 
Acl on the day immcdiately be€ore the datc of coming inro Force of 

' v ~ l B c n ,  the West Bengal Firc Services (Amendment) Act, 1996, shall not be 
Act VI I  of 
1996. required ro apply Tor a license but shall, at h e  time OF rencwal, make 

an application for a fresh liccnsc under !his ACI: 
Provided furlher that whcrc any owner or occupiqr of any prcmises 

which rcquircs a licensc undcr section 12 has madc an application for 
a liccnsc undcr [his Acr before rhe coming into force of the W e s ~  
Bengal Firc Services (Arncndmenl) Act, 1996 but has not been granted 
a licensc till h e  date immediately before the dale of corning inro force 
OF rhnt Act, such owner or occupier shall be required to make an 
application for such license in accordance with the provisiol~s or 
this Act. 

- -  

'The heading to Chaprcr IV was substiturcd for the original heading by s. 18 oilhc WCSI 
Bengd firc Scrviccs (Amndrncn~) Act, 1996 (\Val Ben. ACL VII of  1996). 

'Scction 12 w s  substitulcd for heoriginal w t i o n  by s. 19, ibid. Prior to this subslilution, 
hewords "or ma workho~".  inscncd in thcorieind wction, bv s, 7 ofthc\Vest Bcnrd 
Fire Scwiccs (~rncndrneni) ~ c i ,  1951 ( ~ c s t  Ben. &I XXVII oi i951). 

- 
'Sedon 13 was substitu~cd i o r k o r i ~ n d  section bvs.2Ooilhr: WzslBcnpd Fue Srrvicxs 

(Amendment) ACI, 1996 (We51 Ben. A& V l l  nT 19961 Prior lo this subslililion. thc words 
"or xs a workshop". were inscncd in ~ h c  ori~nal sccrion, by s. 8 of rhe \VCSI Bcngal Fin: 
S c n i c e s  (Anicndmenr) Acl, 1951 (Wcrl Bcn. Act U V I I  of I95 1). 

'Scc~ion 14 was substituted for the original srcrion by s. 9. ibid. hicr .  lhc s m e  was 
rrsubsriluled by s. 21 ofrhe Wesr BengJ Rrc  Scrviccs(Amcndmnt: ACI. 1996 (Wesl Ben. 
Acl V I I  of 1996). Prior to thesc ~ I I h ~ l l l ~ l l ~ n ~ .  thc word "ad'. was subs~ilulerl ror the words 
"local am", in he previous section 14, by s. 14 ofrk West Bcngal Fire Services (Amendmnr) 
A P I  1o.m I \ ~ J , , ,  n,, A P I  Y Y I  n~ iOhn\ 



The West Ber~gnI Firc Semiccs Ac!. 1950. 

[Wmt Ben. Act 

'Coudi~ions 15. = ( I )  Non-fulfilment of any lirc prevcnrion and firc safcty 
0rgr;m~ or 
Iir~nsc. measures as may be rercrrcd to in ~ h c  'Fire Safcry Cerlificale' shall bc 

a brcach of a condition of Iicensc. 

?(2) Every license granted under seclion 12 shall bc required lo bc 
renewed annually; application for renewal of license along wilh duly 
endorsed 'Firc Safe~y Ccnificate' and such othcr documen~s as may be 
prcscrihed sl~all bc made lo thc colleclor, who shall rcnew the Iicensc 
on such scruliny as hc may consider necessary and on paymen1 of 111e 

prcscrihcd annual iccs: 

Provided Lha! if an applicant so dcsircs. 11e may rcnew the liccnsc 
Tor three years at a time on paynlenr of [he prrscribcd lees. 

'(3) The annual fee shall bc payablc in advance in rcspeci of [hc 
period corn~nencing rrom the darc from which the premiscs is used for 
the purpose referrcd ro in seclion I2 in the case of new license, and 
from the date following tllz date of expiry of the Liccnsc i n  the case or 
the rcncwal of Iiccnsc. 

"The marginal colc'to scclion 15 wa5 subsiiiutcd for lhc original '\narginal now' 
s. ??(a) of  ~ h c  llltst Bcngd Fin: Services (Amrndmcnt) Acr. 1996 (~VCSI Bcn. Act V I I  
199h). 

subs~i~u~inn Ikn: occurrcd lollowing ch~ngcs ,  nmely:- 
(i) thc \reor& "oras a workshop" wcrc in~rnrd by s. lO(a)(i) oIthc1Vcs1 Bcngal Fin: 

Serviccs (A~ncndmcn~) Act. 1951 (lik\*cs\ Ben. Act XXVI I  ol 1951). 
(11) Iht word "arm" was subsrirured lor rhc words "local arca" by s. lS(1)Ia) of thc 

\Vest Ucngal Ert Semiccs (Ammdmcn~) Act, 1P60 (\Vat Ben. Act XXl of 1960), 
(iii) the words "in thc pmcribcd form b r a  liccnsc"wercinsencd by 4, 15(1)(b), ;bid. 
(iv) rhc wofds 'bnc m c a  10 A centimc~re" werc substi~u~ed Tor thc words "tight kc1 

lo an inch" by s, 2 orthc Wcst Bengnl Rrc Senices (Ancndrncnl)Acl. 1962 (Wcst 
Bcn. Act XXV1 of  1967). 

(v) ~ h l :  words "or in ~ h c  \corkshop" werc inscnrd by 5. IO(a)(ii) or lhe 1\1r51 Bcngal 
FIIT Scrviccs (Anicnd~ncn~) Act. 195 1 (Wcsl Bcn. Act C V I I  or 195 I ) .  

[n) the word "and" was on~iurd by a. 15(l)(c) o l  rhc Wcs1 Rcngd Fire Scrviccs 
{.41ncndmcnr) ACI, 1960 (\ifcsr Ben. Act XX I or 1960), 

(vii) clause (bb) was inscned by s. 15(l)(d), ihid. md 
(viii) n proviso was addcd by s. 15(2), ilrid. 

'Sub-scc~ion (2) was subs\iiuitxl Tor rhc original sub-scc~ion by s. 10(b) of  thr: \Vest 
Bcngal Fire Scrvices (Arncndmcnt) ACI, 1951 (\Vest Ben. Act XXVlI of  195 I). 
Lntcr, thc samc was resubstitutcd by s. I l ( c )  or the Wcs~ Bcngill Firc Scrvlccs 
(Amendrncnl) Act, 1996 (Wcsr Ben. ACI Vn011996). 

'Sub-scclion (3) w a  subrtiluled for thc origind sub-sec~ion by s. 12(d).  ibid. Prior ro 
lhis suhstitu~ion, rhc words "wlio shall relcr the case 10 ihz Diwctor and ~ h c  Cotlcc~or 
shall g m l  or refuse rcncwal ;uj may lx rtcommcnded by Bc Dircclor". in thc original 
sub-scclim. wcrc subslilulcd lor the words "who m y  In his Jiscrerion w t  or rcfusc 
~ n e w a l "  by s. IO(c) of  the \Vcsr Bcngd Firc Scrvices (Amcndnimi) Acl. I951 (Wcsr 
n.,, r , ,  vvxrn .r r n c r x  



The West Belrgal Fire Services Acr, 1950. 

'(3n) Whcn a liccnse i s  granted undcr this sccrion or on 
application under scction 14 accompanied by a plan in 
duplica~c of such building or place or whcn a licensc is 
rcnewed on applica~ion subniittecl with a plan in d u p l i c a l e  
under proviso (b) to sec~ion 14, a copy of the plan 
arr~heniicaled by Lhe Colleclor in rhe manner presrribed 
shall be rcmrned l o  the Liccnsec. ?[Such authenlica~ed copy 
shall bc prescrved in gvud cundirion by ~ h c  liccnscc nnd 
he shall produce il beforc an inspccring officer for scruuny 
whenevcr demanded]. 

'(3) Evcry liccnse granied under sub-secrjon (2) shall ha\~c 
elrecl from the dare on whch thc liceasc is grantcd and 
thc renewal of cvery license rcnewed'undcr sub-section 
(3) shall havc effefen from rhc datc foll~wing ~ h c  darc of 
expiry of thc liccnse which is renewcd: 

Provided ihat whcre lor any rcason no order citber 
granbng or refusing a license i s  madc undcr sub-section 
(2 )  within a period of thirly days from the d a l e  of r e c c i p l  
by the C o l l e c t o r  of thc applicaion for thc I l ccnse ,  the 
applicanr may, on the expiry of such period and for so 
long as ihc liccnse is no1 refuscd, usc rh: building or place 
concemcd for rhe pnrpnre for which ltle licensc is applied 
for, and if the license is subsequently gnntcd. the license 
slid1 havc cffect. from thc datc fo1Iowing ~ h c  datc of expiry 
of such period. 

'(4) A Iicen~c or rencwa) of a Ijccnse, for wllich an dppjication 
has been duly made under J[scc~ion 14,] shall not be 
granlcd if the Collector i s  sacshed that rhc area in which 
[he "premises] proposcd to bc used or continued lo be 
'[uscd for [he purposc referred to i n  section 12 is] 
unsuiiablc for the purpose. Wherc ariy such license or 
renewal of liccnse is refuscd, thc Collcc~or shall r e c o r d  
i n  w i l i n g  [he rcasons fnr such rcfusal and shall 
communicate his ordcr of refusal to thc applicant. 

'This new sub-scction (3a) w a  inscned by s. IO(d) OF thc Weit Bengd F ie  Servlccs 
IA~ncndmcnrl Act. 1951 (Wccsr Bcn. Act XXVll  of 1P51). 

Thesc words wcrc added by s. 15(3) of [hc West Bcngill Err: Scrvices   amend men^) 
ACI. 1960 (\&SI Ben. Act XXI of 1960). 

'Sub-sccrion (3b) was inszncd by s. 15(4), ibid. 
'Sub-scclion (4) was subsrituled for ~ h c  original sub-sccrion by s. 15(5). ibid. 
'Thc word and figurw within thcsquuc b n c k c ~ s  u.eresuhsri~urcd for the tvorrls, Gguscls 

a d  brackets "sub-scction (I) or sub-sccrion (31." by s. ??(c)(i) o l r h c  Wc5i BcIrgal Fin: 
Services (Amcndmcnt) Acl, 1996 (Wesl Ben. Acl VII of L996), 

The word "prcmisrs" rvar subsrirurcd Tor thc words "buildingor place" by s. ??(e).)(ii). 
il~id. 

T h e  words wirhin thc squm bnckds wcre s u b s ~ i ~ u ~ e d  Ior ~ h c  wards "used ~s a WE- 
hnllr- nr mnrhhnn i~ in the auhlic inlerest" by s. Il(e)[iii), ibid. 



Tlre West Bengal Fire Services Act, 1950. 

[West Bcn. Act 

(CI~npter IV-Licerrse for sforing Irazadorrs salsra~rces.-Sec~iutrs 16-18.] 

(5) An appeal shall lie to h e  Commissioner from an order 
rcfusing a licensc or the rencwal of a licensc. '[The period 
of Iimiralion for prcsenling such appeal shall bc (hifly 
days ?(againsl) the da!c of receipi of  the communication 
referred lo in sub-section (4): 

Provided [hat no appeal shall be e n ~ c r ~ a i n e d  unless h e  
memorandum of appcal bears '(such courl-fcc stamp as 
may be prescribed.)] 

perid for 16. Evcry applica~ion for a license under secrion 14 '* * * shall 
disposlof  
application be disposed of within 5[sixty] days from the dale of jrs receipt by ihc 
rorli=nse. ColIeclor and if it i s  no1 disposcd of within that period, Ihe appIican~ 

shall nor be liablc lo any penallies under this Act, '[for [he use of the 
premises for thc purposes referred to in section 12,] afier the said 
pcriod of  3[sixly] days, so long 3 s  such application is nor refused by 
[he Collcclor. 

17. [(Colidi~ior~s lo wlricl~ a licettse ~Irall be srrbject.).-Ot~rirtrd try 
s. 24 of rhc \Vest Bellgo1 Fire Services ( A ~ s e t i d ~ ~ ~ r n r J  Act, 1996 (\Vest 
Bell. Acl V/'II 01 1996)]. 

Annual kc. '18. ( 1 )  The annual Tcc for any prcmises, which requires n liccnse 
under secuon 12, shall bc such as may be prescribed: 

Provided that the Slate Governmenl may by rulcs prescribe diffcrcnr 
rates of annual fcc for differcnl hazardous substances and for different 
Iocal areas. 

' l l i e  portion wirhin [he s q u n  bnckcrs w a  addcd by s. 15(6) oirhe \VesI Bengd Firc 
S c ~ i c c s  (Anicndmenr) Act, 1960 (hksr Bcn. Acl XXI of  1960). 

-The word within thc first bnckcts w ~ s  ~ubstiturcd lor rhc word "from" by s. 22(fj(i) 
o f  [he Wcst Bcngd Fire Scrviccs (Amendmcni) Acl. 1996 (West Ben. Ac\ V I I  or 1996). 

The work  within rhc firs! bnckcts wcmsubs~i~utcd Torwords "aCourt-iccstamp ofonc 
rupce" by s. 22(f)(ii). ihid. 

'The word< and figurcs "or undcr scction 15" werc omi~ted by s. 23(a). ibid. 
The rvord within rhc s q u m  bruckru tvcrc suhstirutcd lor  h e  word "fhirty" by s. 73Ib). 

ibid. 
q h e  words and figures wirhin ~ h c  squnn: backers N-crc substiluted for tlic words 

"for thc use as a rvnrchousc or n workshop of thc building or placc in rcsprct or which 
thc application was ~nade." by s. 23(c), ibd.  

'Sccrion 18 rvas subs~iturcd torlhc originnl by s, 3 , i b U  Prior lo this subs~i~udon. t k r c  
occumd l'ollo~ving changm, namely:- 

( i )  sub-sections ( I ) ,  (11) and (Ib) wcrc substikured for thc original sub- 
section ( I) by s ,  16(a) of the Wcs~ Bengal F I ~ :  Senices (hcndrncnt)  Act. 
1960 (West Ben. Act X X I  of 1960). 

(ii) rhc words'br as a workshop" wca  inscncdby s. 13(b)(i) olrhc Wcs~ B e n g J  
Firc Scrvicts (Arncndnien~) Acr, 1951 (iVes~ Bcn, Act XXVll of 195 1). 

(iii) thc words "and for dillercnr cIases 01 workshops according lo the narurc or 
ihe processing cmied on or the quantity or naturc OF the articles proccsscd 
thcrcin" were added by s. 13(b)(ii), ibid 

(iv) thc Tmt pmvisu to sub-seaion ( 2 )  wss substirurcd lor the original pmviso by 
s. 16(b) or the Wcsl Rengal f i w  Srrviccs (Amndment)Act. 1960 (\Vest Ben. 
Acr XX I of 1960). 

{Faor-no~e 7 conk~nued to ncxr nape.\ 



The \Vest Eet~gal Fire Services Acr, 1950. 

XVIII of 1950.1 

(Cl;a[)ter IV-Licet~se for s f orit~g hai~irrlorrs srrbstat1ccs.-Secrion / 9.) 

(2) A rebarc in annual fee at such rate as may be deicrmjned by 
[he Srmc Govcmment shall be allnwcd in ihe prescribcd manncr in respect 
01 the premises whcrc [he owncr or occupicr maintains his own fire 
services, cmploying qualilicd and full-lime fire personnel supporicd by 
adequate fire-figh~ing appliances- 

Providcd [ha[ a mon~hly return of rhe firc-lighdng appliances, fire 
personnel and such olher details as may bbe prescribed shall be furnished 
10 the Dircclor or ~ h c  superior nornina~ed authoricy and such fire services 
shall bc subjecl lo inspeclion by rhe Direc~or or Lhe supcrior nominated 
aurhorily: 

Provided fur~hcr [hat in case [he fire cover providcd is round ro be 
inadequate, such rebate may be withdrawn and ~ h c  annual fcc for thc 
period commencing from the date on which the fire covcr becamc 
inadequate. may be rcquired to be paid. 

19. Whenevcr '* * * a change in the occupalion of  any ?[premises Chmgzjn 

requiring n licrnsc under h c c ~ o n  121 occurs, the person zntcring inro EtKKuFC 
occupalion of !he same shall, wirhin lwo weeks of his so entcring inro orworkshop 

occupation, give noricc in wiling lo rhe Collector of such changc of kkicd, 
occupation, and shall thereupnn pay '[such Tee as may be prescribcd;] 
and his name shall accordingly be subsrirutcd in [he liccnse in rcspecr 
of thc '[premises requiring a license under seclion 121 J[in licu of ~ h c  
narnc of the prcvious uccupicr.] 

(Fool-nrrrz 7 con~inued lmrn p a ~ c  220.) 
(v)  4 Cunhcr proviso was addcd l o  sub-sccrio~~ (2) by s. 2(a) OF the Wcsl Bcngal 

Firc Scwicds (An~cndrnen~j Acr, 1957 (Lt'est Bcn. Acl XI11 or 1957). 
(vi) thc x,orrls "n building or place uscd as a w,mhnusc or as a workshop" 

wclc subsritutcd lor rk words  buildi in^ or placc uscd .u n *airhouse", i n  
sub-scc~ion (3), by s. 13(c)(i) oirhe \ V ~ I  Bcngal Fire Serviccs (Amendlncnl) 
Acl, 195 1 (Wcsl Bcn. Act XXVlI 01 1951). 

(vii) rhc word "md w m  omillcd by s. 13(c)(ii), ilrill. 
(viii) a pmviso w a  sddcd ro clause (a) ooT sub-scc~im (3) by s. 13(c)(iii), ibid. 

(ix) Ihc swnh "forsuch buildingor place sepdrly" wen: inxncd wilh r c m s ~ d v e  
~ITcul. in pmviso to clausc (n) of subseaion (3) by s. 2(bXi) of hc Weft Bcngal 
Firc Scrvices (Alocndmcnl) Aci. 1957 (N'csl Ben. ACI Xll l  o l  1957). and 

(x) rhc words. figurcs m d  brnckcls "md the annual fcc reiirrcd 10 in sub- 
scc~ion (?) and thcrrwxi~nurn Torthc annual kercfcrrcd 10 in lhc fim m v i s o  
ro sub-uclian (2) shall bc cdculaled sepanlcly lor such building or plsccmd 
~hcannual Irr so cdcu)arcd sbdl h payable under sub-sccrion ( I )  scpmrely 
for such buildin~orphce" wcrc inscned with rcuospcclivccffcct, in proviso 
to clauc (a) 01 sub-scction (3) by s. 2@)(ii), ibid. 

'The words "and so offen as" wcrc omiltrd by s .  26(a) of the Wcsr Bengal Firc Scrricls 
(Amcndnlcn~) Aci. 1996 (Wesr Ben. ACI Vil of 1996). 

'Thc words and figurns were subslirured Ior thc words "wmhousc or worL<hop" by 
s. 76(b). ibid Prior lo [his subsri~u!ian thc words 'bt workshop'' werr inscncd by s, 14 01 
thc Wcsr Bcngal Rrc Servicrs (Arncndmenr) Act. 195 1 (Wesl Ben. Acr XXVTI of 1951 ). 

The wards wirhin k squvr bmckrrs wrw subsriruled lorthc words "3 iccof ~enrupccs:" 
by s. ?6(c) olthc Ltres't.sr Bcngd F I  Scrviccs (Ammdlnenl) Act. 1996 (Wcs~ Ben. Act V I I  
of 1996). 

'Thc rvords within rhc squm bmkcrs were subnri~u:cd for lhc rvords "Tur llic n m e  of 
I ~ I .  l l ~ l  nrr~~n i+r ' '  hv s 26(rl\. ihi0 



Tlre West Bengal Fire Services Acr, 1950. 

[Wfit Ben. Act 

(Cliap/cr IV-Licetzse for sroritrg Iruzurdotrs svbsrutrces.- 
Sect iolis 20-23.) 

'20. A license issued under section 14 may, without prejudice 10 

any other acrion thar may be taken against the licensee, be suspcndcd 
or withdrawn by thc Collector, after giving the licensee an opportunity 
of being heard, if, in [he opinion of the Colleclor, it is necessary ro do 
so in thc public inrcrcst or iT thcre has been a breach of any prescribed 
condition. 

21. [(Magisrrare I I Z U J  catzcel 0 1 .  srtspend licetise.).-Olairred by 
s. 28 of ;fie Wesr Bellgal Fire Services {Atnetrd~tietrt) Act, 1996 (West 
Ben. Act  Vll  of 1996)]. 

23. The Collec~or may delegate any of his powers. du~ics  and 
iuncrions under [his Chap~er ro any oficer or officers2[, no1 below [he 
rank of Sub-Divisional Officer,] subordinate lo him. 

'23. (1) The S~ate  Government may, by general or special ordcr 
published in [he Oflcial Gazerre, direct t h a ~  such of the powcrs, dulics 
and runctions of h c  Collcclor under this Act as may be specified in 
thc ordcr, shall be cxcrcised and -'[pcrrormcd also by such olher officer 
or officers as may be specified therein.] 

'Scciion 20 was subsutu~cd Tor Ihcorigind scciion by s. 27 ofthc W m  B c n ~ d F ~ S e r v i w  
(Amcndmcnr) Act. 1996 (\Vcsi Bcn. Act Vl I  of 19%). 

'Thc words within ihc s q u m  bnckcrs rvcrc inscncd by s. 29, ibid. 
'Section 23 was subsiiiu~d Ior the original scciion by s. 17 or  the \Vest Bcngd Fire 

Scnolccs (A~iicndmeni) ACI. 1960 (\Veqt Ben. Act XX I  or 1960), 
'Thc words wilhin thc s q u m  bnckcls ~vcn: substi~utcd Tor thc words "performed also 

by-" by r .  3 O ( d  o f  rhc \Vesr Bcngal Fire Services (Amendment) Act, 1996 (Wcsr 
Bcn. Act VI I  or 1996). 

'Clauses (a]. (b), (c) and (d) 10 sub-scciion ( I )  o f  sccuon 23 were ornilred by s, 3qb). 
ibid. 

he,<h ?,*.,;,I"" ,-l> - * A  / I \  >,,om -."i,,..A h.- " 7n,-3 :&:,I 



Tlre \Vest Bctlga/ Fire Services Act. 1950. . 

'CHAPTER IVA. 

Temporary Structures and Putrdals. 

'23A. ( 1 )  A person who intcnds to erect a temporary struclurc or Ercctionol 

patldal wilh roof or walls made of suaw, hay, rrlri gross, golpatu, f~og'la, ::''UzOr 
donna, mal, canvas 'I, tarpaulin, polythcnc shecls and high densi~y pnr,d~tl~. 
polythcnc] or other Iikc material "in an arca where this Acl is i n  force], 
for usc as a place whcre members OF thc public may asscmble. shall 
apply to the Director 4[or the superior nominaled aulhority along with 
the prescribed fees] for pem~ission to crccl such suuc!urc or paridal 
and such pernlission shall no1 be refuscd if the slructurc or parrdal 
conrorrns lo the conditions t h a ~  may bc prcscribzd in lh is  behalf Tand 
the fee as may bc prescribed in this behalf i s  paid]: 

6Providcd that [he Srarc Government rnay prescribe by rules the 
esscn~inl requiremcnrs of a 'Firc Safely Ccrtificate' in  rcsprct of  any 
class or classcs or ccmporary struclurcs or pat~dafs. 

(2) No s!ructurc or pa~rdal rererred lo in sub-secriun (1) shall bc 
errcted- 

(3) unless i t  conforms to ~ t ~ e  concli[ions referred 10 in suh-, 
sccrion ( 1  ) '[and he fie reFerred to in  sub-section (1)  is 
paid]; and 

(b) unlcss permission of the Director "orthc superior nominated 
autliority] has been granted undcr sub-section (1): 

Providcd that where no ordcr granting or rcfusing [he permission 
i s  madc within such period as may be prcscrjbed in rhis behalf, rhc 
suuclure or ya11do1 may be erecled i r i ~  conforms 10 the condirions refcrrcd 
to in  sub-seclion (1). 

Esplatrotioe.-For the purpose of hc above proviso, different periods 
rnay be prescribed for different kinds of slruclures and pandals. 

'Chap~cr IVA consisling of scclion 13A wm inserted by s. I7  oi the WCSL Bcngnl Firc 
Scrviccs (Arnendmenr) Act, 1951 (West Ben. Acl X X V l l  01 1951). 

'The words wiihin the squxr bnckcu wcrc inscned by s, 2(a)(i) of the Wc%r Bcngal 
F ~ M  SCW~CCS ( h c n d r n c ~ ~ )  Act, I988 (\VCSI Ben. Acl X I  oC I9ME). 

jThc words within thr rquarc bnckers srn: insencd by s. 3I(a)(i) orrhc West Brnpl 
fire Services ( A ~ ! ~ t n d ~ i r n ~ )  Acl. 1996 (\Vc<r Bcn. Acr V I I  of 1996). 

'Thc words rvirhin Ihe squm bnckcls were inserted by s, 3lla)(ii), ibirl. 
'Thlr~vortl< within thc squarc bnckels wen: inwncd by s. 2(a)(ii)orihc\5'cst Bengal Fin: 

Scrviccs (Amcndmenr) Acl, 1988 (Wcst Ben. Acr X I  oi 1988). 
'.TIit proviw was added by s. 3 1 (n)(iii) of thc ~ V C S L  Bengl  Firc Scrviccs (A mcndmcnr) 

Act, 1996 (\Vest Bcn. ACI VII  of 1991i). 
'The rvords. figure mll hmckei~ wiIhin h c  s q u m  bnckcls werc inscned by s. 2(b) of 

[hc Wcst Bcngd Fire Scrviccs (Amendment) Acl, 1988 (Wcst Bcn. Acr XI 01 1988). 
'The words dth in  thc squm bnckers wen inxncd hy s. 31(b) o f  the WCSI Bcngal Rrc 

Cr- . ; r r . c  f AnwnAnnrmrl A r t  1996 IWrcu Rrn API VII nf 1996) 
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CHAPTER V. 

Penalties. 

I23B. The Direclor or the supcrior nominarcd authority with ~ h c  
assistance or  the local au~hor i~y  and under police protection shall 
dismanllc a lcmporary structure or pcrl~dal erec~ed ln conIravention of 
the provisions of sub-section (I), and [he cosi of such dismantling shall 
bc charged lo rhc pcrson who so crecrs the temporay srruclure orpurrdal, 
u the case may be. 

?23C. Any pcrson who, k i n g  in charge of a vehiclc, conlmvenes 
thc provisions of scciion 5C shall be punishable, on convicrion 
?* * * *, with finc which may extend to 4[two thousand] 
rupees. 

24. Any person who, within any '(area] in which this Acl is in iorcc, 
lers of[ rockets or sends up fire-balloons or sdls rirc-works wjihout 
obraining a license, hior whcrca licensc lo sell fue-works h a  been granted, 
breaks any of the prcscribcd condirions specificd thcrein] shall be 
punishable, on conviclion '* * * *, with finc which may exlend 
lo S[Fivc rhousnnd) rupees lor every such offence. 

25. If any rmkcrs are let OK or fire-balloons senL up from wirhin 
rhc prccina of any private premjscs or compound wilhout a licensc. the 
owner or occupier or pcrson under wl>osc immediarc control the premises 
or compound is, shall, unless hc can prove that the offencc was conlmitted 
without his knowledge, be punishable, on conviction g* * * * *, with 
finc not exceeding Io[five Ihousand] rupccs. 

'Sec~ion 238 w x  fml inscncd by s. I8 ofhc II'csl Bengal Fird Scnbicrs (Amendment) 
Act, 1960 (\Vest Bcn. Act XXI of 1960). h l e r  ihe s m c  w a  re-subs~itutcd by s. 32 or rhe 
Wcsr Bcngal Fire Scrviccs (Alrlzndmenl) Act. I996 (\i'cst Bcn. Act VII 01 1996). 

'Scc~ion 23C w3s inscntd by s. I8  of thc IVcst Benpl fin: Scnices (Amendment) 
ACI, 1960 (Wcsr Bcn. Act XXI of 1960). 
?nl: words "bcforc a Magislnrc" wcm omillrd by s. 33[3) o f  Ihc W c s ~  Bcngal Fire 

Scrviccs (Amcndrncnl) Acr, 1996 (\!'clst Bcn. Acl Y l l  of 1996). 
'Thc words wiihin the squarc b n c k e ~  wcn: substituted Tor thc words "one hundrcd" 

hy s. 33(b), ibid. 
The word rvirhin thc square brackets w a  subsli~utcd Tor h e  words "local ~ R J "  

by s .  19(1) or the Wesr Bcngal Firc Serviccs (Amcndmcnl) Acr. 1960 (Wcsr Bcn. 
Acl XXl  of 1r)m). 

T h c  words wiihin Be squarc b n c k e ~ s  wen: insened by s. 19(2), ibid. 
T h c  words "bcrorc a Magismlc" wcrc omined by s. M(a) of thc War Bengal Fire 

Scrviccs (Arncndmrr,r] Act, 1996 ( W s l  Bcn. Act VII o f  1946). 
*The words wirhin thc square bmkcls were subsiiiuied for thc words "ont hundred" 

by 5. 33(b), i l~id. 
The words " tdore  a Magistn\c" {VCK omitted by s 35(n), ibid. 
' T h e  words wirhin the squm brxkels were subsiitutdd Tor thc words "one hundred'. 

by s. 35(b). ibiid. 



The Wtsr Rc~tgaI Fire Services Acf, 1950. 

26. Any person who wiihoui n liccnsc uics any '(prctniscs rur the Pcndlyror 
nor raking 

purposc referred to in scc~ion 121 shall be punishable, on conviclion .,,, 
'* + * *, wilh finc not cxcecding '[five hundrcd rupecs or with :::gi:& 
imprisonment for a term which may cxtcnd to lwo rlionths or with bolh. orworkshop. 

and with funher tine no1 excecding one hundred rupees for each day 
during which he may continuc to so use] such -'[premises.] 

27. Any person who .'[. for the purpose refemcd to in seclion 12, Pcndty ror 

uses any prcmisesj in respccl of whch  a liccdse has been refused, or. :!:$:?- 
afier thc license in rcspect ~hereof has been cancelled or during ~ h c  workshop 

3Rcr rcfu.ul. 
timc for which such liccnse has been suspended, shall bc punishable, ,l,,,Or 
on cbnviclion 6*  * * *, with fjne no1 cxcecding 'llive hundred IimRSe- 

rupecs ar wilh irnprisonmcnt for a lcrm which may e~tcnd to rwo 
monlhs or with both, and wilh further line not exceeding one hundred 
rupccs for each day during which hc may corriinue ro so use such 
u(premiscs.)] 

'The words md figures wilhin~hc squm bnckeE were substiluted rorrhe words "building 
or place as a r ~ ~ ~ h o u s c  or as a worlishop" by s. 36(a) of h e  \Vest Bengal Firc Srrviccs 
(Arncndmenr) Acl, 1996 ()Vest Ben. Act VII  or 1996). Prior to lhis subs~iturion ihc words 
"or= n workshop" were inscnrd by s. 18(a)of thc Wcsf Bcnpl FIT Services (Amrndmcnl) 
Act. 1951 <\Vest Ben. Act XXVLl of 1951). 

'The WO& "bCrore a Magisltxtc'' ornittcd by s. 36(b), ibid. 

'Thtscwuds {vivilhin t k s q w  bnckcb wcr~substinued fortlwwards"anc: h u ~ s u p x s  
for each day during which k may so use or continuc to usc" by s. 20 of rhe Wcst Bmgd 
File Scrvices (Amend-menl) A c l  1960 (West Bm. Act XXI  or 1960). 

'Thc word tvirhin ~ h c  sqlran: hnckers us subsrilufcd for ~ h c  words "wuehouse 
or workshop" by s ,  36(c) of the Wcst Bcngal Firc Services (Arncndmcnt) Acl. 1996 
(\Vcsl Ern. Act YII 01 1996). Rior \n this wbsti!ution. the w a d s  "or wmkshop" w c z  
added by s. 1%(b) 01 thc West Bcngd Fire Services (Amendrncn~) Act, 1951 (Wcst 
Bcn. Acr XXVII or 1951). 

'Tht words and figurcs within the square bncke~s wcre subsrirur-d Tor ihe words 
"us- any lvarcl~uusc or wurkshup" by 5. J7{n) olrhe Wesr Bcngd FIT Scrviccs (Amend- 
mmr) Act, 1946 (Wcst &n. Act VII o l  1996). Prior {a thir subsiitulim. rhc words "or 
rvorkshop" wcrc insertcd by s. 19 or  he War Bcngdl Fire Services (Amendment) Act, 

1951 (West Bcn. Act XXVIl of 1951). 

hThc word; "beforc a Magklnte" wcre omilred by s 31(b) o f  thc Wcsl Bcng? Firc 
Scrviccs (Arncndmcnt) Act, 1996 (WCTI Ben, ACI VI1 of 19%). 

%cse words wcrc subsriluted Ior Bc words "lour hundred rupces and in iurthcr 
fine no1 cxcecding onc hundrcd rupccs Tor c v c ~ y  day during which any such wart.- 
house or workshop may bc so uscd as aforcssid" by s. 21 or rhe Wcst Bengal Frt 
Services (Amadrncn~) Acr, 1960 (Wcsl Ben. Acl XXI of 1960). 

'The word within Ihe fiat brackets was substiwrcd for thc words "wnrrhousc or 
workshop" by s. 37(c) or rhc West Btngal Fire Scrviccs (Arncndmenr) Aci. 1996 
f\lr ,,r, lan* 4 -8  171F - r  Inn,-> 
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28. Any holder of a licensc who breaks any o T the condidons under 
which a liccnse is hcld in rcspecl of any '[premiscs] shall be punish- 
able, on conviction '* * * *, with fine nor csceeding one hundred 
rupccs -'[or with imprisonment for a term which may e-utcnd LO one 
monrh or wid1 borhl for any one such offence. 

29. 1f .'* * * * herc  bc a changc in !he occupa~ion of "any 
premiscs rercrred to in seclion 12.1 the pcrson entering inia occuparion 
fails to give a notice and [o pay thc fces requircd by scclion 19 such 
pcrson shall bc punishable, on convic~ion " * ", w i ~ h  line no1 
exceeding '[five thousand] rupccs for each day during which he may 
so use or conlinuc to use '[such prcmiscs.] 

30. [(Pe~lulry for givitlg false irrfortr~ntioli 10 Collector ~t~specritlg 
/icer~se.).-0111iitcd b j  5- 40 of the Wesf BerlguI Fire Senlices [At!~oldruet~t) 
Acr, 1996 (Wesl Bell. Acr VII of 1996)j. 

31. [(Pe~lolry fnr zrri~rg as resicltlrce of ~~ureI/orrse used for yres~~itig 
jvrc or cot~ot~.).-Ottritted by J. 41, ibid.] 

Y32. Whenevcr on enquiry into an incident o f  fire by !he District 
Magis~rale or by the cornmiltee specially consli lu~cd by thc Stare 
Governmenr under sub-secrion (LA) o l  sccGon 8 it is establjshcd thal 
chc incidcnl of firc was due to w i l fu l  dcfaul~ or ncgligencc on thc pad 
of [he owner or occupier ol any buildins or prcmises, such owner or 
occupicr shall bc liable to compensate every pcrson affccled by such FUC 
for ~ h c  loss sustained by him in addidon to his being liable to criminal 
prosecurion. 

'The word within !hc squm bnrkcts were subsri~utcd Tor the wnrds "warchouse 
or workshop" by s. %(a) of lhc Wcst Bcngal f i rc 5cn+ccs (Arnmdmcnl) ACI. 1996 ( \Val  
Bcn. ACI VII of i996), Prior to lhis subs~ilulion Lhc words "or wodshop" were inscncd 
by s- 70 of   he \Vest Bcngnl Frc Scrvixs (Aiucndmcnt) Act, 1951 (Wca Ben. Acr XXVII 

or 1951). 
'Thc wards "bclan: a Magismlc" were o!ilitlcd by I 38(b) or thc \Vcsl Bcngd Fin: 

Scrviccs (Amcndmcnt) Act, 1996 (Wcst Bcn. Act VII of 1996). 
'The words within thc squaw bnckets werc inserted by s. 12 o l  the \Vest Bcngat 

f i r e  Scrviccs (Arncndrnent) Act, 1960 (Wcsr Ben. Act XXI or I96(1). 
'Thc words "and so o l ~ c n  ;us" wcrc ornilred by 5. 39ia) of rhc Wcsl Bengal Fire 

Scrvicrs (AincndmmO Act, 1996 (Wcst Brtl. Act VII or 1996). 
The words and figures withln the squarc bnckcrs wcrc subsl~r~~red for the \cords 

"any warehouse or rvorkshop" by s. 39(b), ibid. Prior 10 lhis subr;ti~ution. ~ h c  words 
"or workshop" wcrc inscncd by s. 21 of lhc WCSI Bcngal Fe Scrviccs (An~cndmcnt) 
AFI, 1 PSI (\%I Bcn. Act XXV11 01 1951). 

The  words "bcfon: a Mn~is ln lc "  were omittcd by s. 39(c) OF rhc West Bcngd FIE 
Scrviccs (Amendt~lcnr) Act, 1996 (West Bcn. Acr VII of  1995). 

'The words wirhin rhc squvz bnckeis werc substituted Tor the word "lwcniy" by 
5. 39(d), ;hid. 

"The words wilhin thc squm bmkcts were subsiiluicd lor the words "such ware- 
house or workshon" bv s. 39(cl. ibid. Prior l o  this subs~itution. the words "or 
workshop" wrc  in'sendd by s.'il or thc West Bcngal Fire Services (Amendment) 
Acr. 1951 (iVcs1 Ben. Acr XXVII or 1951). 

9Sccrion 32 was subsu~ured Tor h e  migind scclion by s. 4 1  of Lhc \Vat Bcngd Firc 
Scrviccs (Amcndmmt) Act, 1996 (\Vest Ben. ACI VI1 of 1996). Prior ro this subsritu- 
rion, rhc words "onc hundrcd mpccs" werc subslitured Tor rhc words "iwcnry rupecs" 
by s. 11 oT!hc Wesr DcngaI Firt Scrviccs (Amendment) Act, 1951 (West Bcn. . .,...,. - . * ? , >  



Tire West Betrgal F;rc Services Act, 1950. 

XVIII of 1950.1 

(Cl~aprer K-Perra1lies.-Sccrio~~s 33, 33A.) 

, '33. ( I )  Wliere an offence under this Acl has been comrniued by Oknccsby " 
a company, cvery persnn who, at the lime  he oflcncc was cornmilted, c0'L'~3"i25~ 

was in chwgc of, and was responsible to, the company for lhc conducl 
of the business of the company, as well as h e  company, shall be deemed 
ro be ~ u i l r y  of the offcnce and shall be liable to be procecdcd againsl 
and punishcd accordingly: 

Provided thaL nolhing conrained in [his sub-secbnn shall render any 
such pcrson liable LO hny punishrnenl, if he provcs rhal lhc offence was 
commitled without his knowledge or Lhat he had exercised all duc 
diligencc 10 prevent [he ccrmmission of such offence. 

(2) Nolwithsranding anyihing conlaincd in sub-section ( I ) ,  wherc 
any ofrcnce undcr \his Acl has becn comrnilted by a company and i l  
is proved that the offence has been cornmirrcd with rhc consent or 
cannivancc of, or is atrribu~able to any neglecl on ~ h c  part of, any 
dircclor, manager, secretary or other officer of [he company, such 
dirccror, managcr, secrelary or othcr aficer shall kc deemed lo bc guilly 
o f  chat oifencc and shall be liable to be procccded againsl and 
punishcd accordingly. 

Exp1ariatiot1.-For the purposes of this scclion,- 
(a) "company" means a body corporarc and includes a firm 

or ocher associalion of individuals; and 
(b) "direclor", in relalion to a firm, rncans a partner in thc firm. 

'33A. Any person who erecls any structure orpat~dal in contravention Pc.n!ry for 
a€ the provisions of sub-sccrion (2) of section 23A, shall be punishable, t::",, 
on conviction ?* * * *, "(with Gne not cxceeding >(fifiy lhousand) c , ~ , .  in 
rupee5 or with imporisonment for a lerm which may eextend IO six monrhs mr.mvcn- 

or wirh bolh. and with hnhcr fine no[ excecding 6(tllrce thousand) rupees 2:: z3A, 
Tor each day] during which such contravendon continues. 

- 

'Section 33 w m  subs~iku~ed lor rhc original seclion by s. 43 of ihe West Bcngd fire 
Servims (Anlcnd~nenl) Act, 1 W6 (\5'cs1 Bcn. Act VII 05 15'96). Prior to h i s  substirution. 
~ h c  words "one hundred rupccs" werc subs~itu~cd Tor IIIC words "twcnty rupccs" 
by 5. 23 of the West ~ e n b l  Firc Scrviccs (Amcndlncnt) Act, 1951 (~cst- en. 
Act XXVlI of 1951). 

'Section 33A was inwned by s .  24, ibid. 
'Thc words "belore a Magislrdc" wcrc omitted by a. @(a) of  ~ h c  \VCSI Bcngal Fire 

Scrviccs (Amendmcnr) Acl, 1996 (West Bcn, Act VII o l  1996), 
'The words within thc q u . m  bncLcrs wcrc substituted lor the words "with fine no1 

excccding onc hundred r u p s  or with i~nprisonmcnt lor n t c n  which niay catend fo one 
rnoolh or wirh bolh, a d  wirh funhcr finc no1 excccding !en mpxs for cach day" by 
s. 3 o f  [he Wesr Bcngd fire Services (Ariiendmcnt) A a .  1988 (Nksl Ben. Acl XI of 1988). 
Prior to ih is  substi~ution, rhc words "or with iniprisonmtnl for a lcrm which may 
cxlcnd to onc moo~h or with both. and with Furrher finc not escccding Icn rupees Tor each 
day" were subsiirutcd Tor [he words "'and to funhcr Gne not cxcrrding rcn r u m  lor 
cvcryday" by s. 25 of rhc West Bcngd Fire Serviccs (Arnendmcni) ACI. 1960 ( W t s ~  
Ben. Acr XXI of 1960). 

'Thc w a d s  within thc first bnckcts were substi~uled for the words "one rhousnnd" 
by s. 44(b) or the \Yes[ Bengd Fin: Seniccs (Amcndmcnt) ACI. 1996 (WCSI Bcn. Act VII 
or 1996). - 

T h c  words wi~hin the fiat bnckers were subs!itu~cd for Ihe words "one hundrcd" 
bv F 44(rl ihid 
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'33B. Any person whn wilfully obsmcls, or offers any rcsistancc 
to, or impcdes or aherwisc inlerferes wirh the Director or any officcr 
cxercising powcrs under sccrion 37A or any nssislant accompanying 
rhe Dircctor or such officer whilc cxercising such powers, shall be 
punishable, on cunviction !* * * * *, with fine not excecding 
>[live ~housand] rupccs. 

433C. All ofrcnces punishable undcr this Chapter shall be bail~blc 
and shall S* * * * bc cognizablc. 

CHAPTER VI. 

h34. ( I )  The Direclor or die nomioaled authority may enrer and 
inspcct any building or parl ~hcreof or any premiscs at any time bctween 
sunrise and sunsci wherc such inspccrion appears necessary for 
asccnaining the conuavenrion, if any, of fire prcvenlion and fire sarcty 
rncasures rcferred to in sccLion 11 C and of rhc condiuons rcferred to 
in section 13: 

Providcd tl~al ~ h c  Director or the nomina~ed aulhoriry inay cnter inlo 
and inspecl any such building or part thereof or premises a( any time 
if i~ appears to him or it lo bc cxpedienl and necessary lo do so in ordcr 
to ensure safety of life and propeny. 

(2) Thc Director or ~ h c  norninatcd authority, as [he case may be, 
shall be provided with all possiblc assistance by h e  owner or occupier, 
as che casc may bc, of such building Or pan thereof or prcmises for carrying 
out rhc inspection undcr sub-section ( I ) .  

'Sccrion 338 {bas inserlzd by s ,  3 01 the Wcs! BrngJ Firc Serviccs (Alncndment) Acl, 
1951 (\Vcs'csr Bm. Acl XI of 1951). 

:The words "bcrorc a Magistrate" wcrc ornirtcd by s. 45(n) 01 ~ h c  West Bcngll 
FUL: Services (A~ncndmenr) Acl, 1996 (Wesr Ben ACI VII or 1996). 

'The words within the squm b n c k c ~ s  wcrc substi~utcd lor h e  words "one hundred by 
s. 45(b), ibd. 

'Scction 33C was inscncd by s.. 26 of [he Wcsl Bengal Fut'Scrvices (Arnendmenl) 
Acr. 1960 (\VCSI Ben. Act XXI of 1960). 

'The words. figures and leltcr ", encep! rvhcre punishable under scc~ion 238," rvem 
ornirrcd by s. 46 of rhe W a r  Bengal Fire Services ( k n d m e n l )  ACI, 1996 (IVtsr Bcn. 
ACI VIl  of 1996k 

"Scclion W was subsdrured Tor h c  original sccrion by s. 47 of the \VCEI Bengal Fm 
Scrviccs (Amcndmcn!) Acr. 1996 (Wesr Bcn. Act V11 OF 1996). Prior [a his subsu~ul~on. 
iherc occurred Coilowing changes, namc1y:- 

(i) sub-sccrion (1) lo original section was substilured by s.. 27(a) of thc West 
Bcngal Firc Services (Amendment) Act, 1960 (West Ben. Act XXI of 
19M)), and 

(ii\ Ihr  wnr~!r "or ~ h c  Municinnl Corporation of Chandcmagorc" wcrc 
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(3) Wher~ any such building or pad thereof or prcmises used as a 
human dwclling is entered undcr sub-sccuon ( I ) ,  due regard shall  be 
paid to Lhc social and rcligious scnumcnls of lhe occupiers; and before 
any flat or pan or such building or premises in the actual occupancy 
of any wonlan who, according lo [he cuslom, does not appear in  public, 
is entered undcr sub-sec~ion (I) ,  notice shall bc given lo her that shc 
is at liberty to wirhdraw, and every reasonable facility shall he affordcd 
10 her for withdrawing. 

(4 )  Whcre the inspection is carrjcd oul by the nominated aulhority 
undcr [he foregoing revisions of this section, i t  shall givc a report 
of any such inspcction to the Direcror or  the supcrior nominated 
au~hority. 

Exp1anariotr.-For the purposes of this sccdon, "flat" shall havc he 
\!'=tBcn. meaning assigned lo it in h c  Wcs~ Bengal ( R e y  Iation of Promolion 
Act X3; 
of 1992. of Conslruction and Transicr by Promoters) Act, 1993. 

'35. The Director or h c  superior nominated authori~y, as  he case 
may be. shall, afier complclion of the inspeclion OF h e  building or part 
thcrcof or the premises rcfcrrcd to in seclion 34, record his or its views 
on [he devialions from, or conlravention of, the requirements wirh regard 
to the Fire prevcnlion and fire saFety measures or the inadequacy of, or 
non-cornpliancc with, such measures provided or to bc provided therein 
wilh rcicrcnce LO the siructurc of the building or the premises or lhe 
nalurc of acuvides carried on in such building or pari [hereof or premises 
and issue a notice to hc owncr or occupier of such building or par1 
thereof or premiscs direcling him 10 undenake such mcasurcs, and within 
such time, as may bc specified in the notice. Whcrc hc owner is not 
available, Lhc occupier shall undertake such mcasurcs in [he interest of 
public safety, norwilhstanding anything contained in any orher law for 
the timc bcing in force. 

?36. ( I )  Thc Director may, in the event of non-compliance w i ~ h  any 
notice issued undcr sccdon 35, take such steps as may be ncccssaq for 
rhe cornpliancc w i h  such nolice. 

(2) All expenses incurred by h e  Dircctor in rclalion to any steps 
takcn by him under sub-seclion (1) shall be payablc, on demand, by 
the owncr or occupier on whom such notice is served, and shall, if not 

BC,,, A ~ ~ I I ,  paid within 30 days of such demand, be recoverable undcr thc Bengal 
of 1913. Public Demands Recovery Act, 191 3. 

lssue or 
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owncror 
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undcndc 
fm 
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wih nonce 
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'Scc~ion 35 w a  subs~iiuted lor the original sec~ion by s. 48 of thc Wcsl Bcngd fire 
Services (Amendment) Act, 1996 (WCS~ Bcn. ACI VII  of 1996). 

'Scc~ion 36 was subsriru~ed for the original sec~ion by s. 49. ibid. 
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. . 
'37. (I) The fees payablc undcr this Act, if not paid wi~hin thc rime 

provided in chis Act or the rules made thcrcundcr, shall be recovcrable 
as a public demand undcr the Bcngal Public Demands Rccovery Acr, Bcn. ACL 111 

1913. of 1913. 

(2) Thc Stale Government may remit payment of fees in such cascs 
as may .bc rccornmended by the Collector. 

?37A. ( I )  If rhc Dircclor or h e  superior nominatcd authority is 
satisfied h a t  owing 10 inadequacy of firc prevention and firc safcly 
measures, thc condition of any high-risk building or parl hereor is in 
imminent dangcr io person or propeny, rhen, notwirhslanding anyLhing 
conmined in h i s  Act or in any other law for the time being in force, 
hc or i~ shall, by ordcr lo be rccorded i n  writing, rcquirc the persons 
in possession or occupation of such building or part lhcreof to removc 
thernselvcs rorthwiih from such building or part [hereof. 

(2) If an order made by thc Dircctor or  the superior nominated 
authority under sub-section ( 1 )  is no1 complied with, Lhc Dircclor or 
Ihc superior norninatcd authoriry, as the case may bc, may direct any 
police officer having jurisdiction lo remove such persons from such 
building or par1 hereof and such police officer shall comply with such 
direction. 

(3) M c r  h e  removal of the persons undcr sub-section (1) or sub- 
scclion (2), as the case may bc, h e  Djrccror or [he superior nominated 
authori~y, as the case may be, shall seal such building or pari thereof. 

(4) No pcrson shall remove such seal exccpr under a written ordcr 
made by Ihc Director or the superior nominarcd auhority seo trrotfr or 
on applicalion by the owner or occupier. 

(5) Any person who contravenes the provisions OF sub-section (4) 
shall be punishablc wilh imprisonment for a term of three years which 
may ~%!cnd 10 five years or with fine of Iwcnty hausand rupees which 
may cklcnd lo five lakh rupees or with b o h .  

'37AA. ( 1 )  Whcncver any sloragc of inflammable chcmicals or 
micles is madc i n  any building or place in such manner as in  he opinion 
of the Dircc~ar is highly hazardous and is likcly lo cndanger public safcry, 
the Dircctor may direct the owner or occupier of such building or prace 
to remove such inflammable chcrnicals or articles within such rime is 
may be specified i n  the dirccrions. 

- 

'Scclion 37 wassubstilurd lor theoriginal scchon by s. 50olhe Wesl Bcn~d  Fin: S c n i a  
(Amend~ncnl) Acr. 1946 West Ben. Act VII of 1996). 

'Sccrion 37A w a  f i s t  inwrted by s. 4 or ihc Wcst Bcngal FIE Services (Arncndmcor) 
Act, 1952 (IVest Ben. Act XI or 1952). L r c r  Ihc presenr secucn w x  substituted by S. 51 
or rhc Wcsr Bcngd Firc Serviccs (AmcnJmnl) ACI, 1996 (Wmt Ben. Acr VI I  of 1W6). 
Prior to hcsc inscnion nnd substitution them mcurrcd a changc, namely:- 

rhc won! "wcighmcnl" was inscned, in the original seclion. by s. 28 of h e  )Vest 
Bcngd firc Scrviccs (Amendment) ACI. 1960 (\VcsL Bcn. ACI XXI of 1960). 

'Scction 37AA was inscncd by s. 3 or Ihc Wfsi Bcngal T I  Serviccs (Amendment) . . ,,,-- ..I- . n . .. P .*--., 
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(2) IFsuch inflammable chemicaIs or articlcs are no1 rcrnoved willin 
'-'[he time specificd in  he direcrion, lhe Direclor may remove such 

inflammable chemicals or articles with the help of police and such 
chemicals or arricles shall be forfeited LO rhc Govcrnmcnt. 

'37B. (1) The Colleclor may call for all necessary infomiarion PowcroF 
relaling to thc annual valualion of any building or place used as a FiEEr 
warehouse or workshop from the =[Commissioner of the Corporation i,~,,,li,n 
of Calculra or thc Chairman of thc Commissioners of any municipali~y rclatinsto 

annual in which this Act is in force or the Chief Execulive Officer of the vd,,alion, 
Municipal Corporalion of Chandcmagorc, as the case may bc,] for h e  
purpose of calculadon of fecs in rcspccl of liccnscs undcr section 18. 

(2) The 3[Commissioncr oi thc Corporation of Calculta or  the 
Chairman or ~ h c  Commissioners of any municipaliry in which this Act 
i s  in forcc or [he Chief Execulive Oficer of [he Municipal Corpontion 
of Chandernagore, as [he case may beJ shatl comply with such requisi- 
lion and furnish such inFomalion lo the Colleclor within [he prescribed 
period. 

9 8 .  (1) Any person aggrieved by an order under secrion 35, A p ~ d  
scclion 36 or secrion 37, may, within lhirty days of [he service of thc ap;Lln5[ 

order undcr order, preler an appeal ro such auhorily as may be prescribed for thc ,,lion35, 
PUrpOSC. scclion 36 

(2) Thc manner in ~vhich  an appeal shaH be filed and h e  manner orscc~ion 37. 

of deciding rhe appeal shall bc such as may be prescribed. 

'38A. No Courl shall enlerlain an)' suit,  applicarion or orhcr counnorto 
proceeding in respect of any no~icc under scction 35 or any stcp takcn entenajnmy 

suit, applica- undcr section 36 or any reFusal ro perrnir removal of seal under sub- ,ionororher 
section (4) o l  section 37. and no such norice or slep or refusal shall p d i n g .  
be called in quesuon orhenvise lhan by preferring an appeal as providcd 
in this ACI. 

'38D. ( 1 )  The Dislricr Magistrate wilhin whose jurisdiction a local Compound- 
area lies, or such olher oFficer as may be prescribed for a local area. :;:'- may, by gcneral or spccial ordcr, cithcr bcforc or allcr thc institulion 
OF proceedings in his bchalf, compound any oifcncc punishabIc by or 
under this Act or the rules made [hereunder or withdraw from such 
proceedings. 

'Scclion 378 w x  inscncd by s. 4 or rhc Wcsi Bcngal Fin: Scrviccs (Arncndmcnt) 
Act, 1952 ( M S I  Ben. Act XI or 1952). 

'Thcsc words wilhin rhc squarc hnckcls rvcn: subsrilulcd Car thc words "Corpontion of 
Calcutta or lhc Cornmis5ioncrs a l n  Municipdiiy in which h i s  Acr is in force." by s. 29(a) 
of  thc Wcst Bcngal Fin: Szrvicu (An~cndmcno Aci, 1960 (Wcsl  Ben. Act XXI or 1960). 

'Thcsc words wittin thc square bnckcr~ were subsuru~cd lor ihc words "Corponrion 
o f  Calcuita and rhc Cornrnissionrn of nny Municipdiry in rvhich this Acl is in force" 
by s. 19(b), ibid. 

'F~mdy, section 38 w3s subsriruted (or Ihc original sccuon by s. 30, ilrid. L ~ e r .  the 
p w n t  section 3% w a  subsiiiuird far ihz previous section by s. 52 of h e  Wesl Bengal 
Firc Services (Amndnunt) Act. 1996 (\Vest Ben. Acr VI I  or  1996). 

5Scctions 3BA and 3118 wcrc inscncd by s. 53. ibid. 
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(2) When an offence has bccn compounded under sub-seclion (I), 
the offender, if in custody, shall bc discharged, and no furlher proceed- 
ings shall be taken agains~ him in rcspcct of the offence so compounded. 

'38C. Save in the case or cognizablc offences under [his Act, no 
.Courl shall takc cognizance of an offence undcr his Act or Ihc rulcs 
madc hereunder cxccpt on the complaint of, or upon the information 
received from, [he Dircctor or any other oficer  aulhoriscd by him in 
this behalf. 

'38D. No suir, prosecuuon or other legal proceeding shall lie against 
any person for anything which is in good faith done or intended ro be 
done under this Act or  thc rules made thcreundcr. 

'38E. Evcry officer and evcry other employee acring under [he 
provisions of this ACL or [he rules madc thereunder, shall be deemed 
to bc public scrvants wirhin [he meaning of section 21 of thc Indian ssoi 1860. 
Penal Code. 

39. The Licensed Warel~ousc and Fire-Brigide Act, 1 893. shall be 
deemed to bc rcpcalcd on and from rhc darc nn which [his Act comes 
into force in Calcutta; and on and from such datc- 

(a) without prejudice to the application or scction 8 of thc 
Bengal General clauSci Act. 1899, aIl rules, orders, B C ~ ,  Acrl  
declarations, Financial arrangements and appoi ntmenls 1899- 

made undcr the Licensed Warchousc and Firc-Brigade 
Acl, 1893, shall continue in  force in so far as they arc, no1 
inconsistent wirh thc provisions of h i s  Act, until varied 
or rescinded: 

(6) all assets held by rhc Commissioner of Police, Calcutta, for 
the use of and on behalf of the Fire Brigade, under [he 
Licensed Warehouse and Fire-Brigade Act, 1893, shall pass 
lo and be vested in thc State. 

40. (1) The State Governmcnl may, by nolificauon ?* * * *. 
make rulesJ for carrying o u ~  [he purposcs of [his Act. 

'Srcuons 38C, 380  and 38E were insencd by s. 53 or the \Vest Bengal Fire Services 
(Alnendmeno Act. 1996 (Wcst Bcn, Act VII 01 1996). 

'Thc words "in !he Ofiris1 Gcefrc" were omitted by s. 54(a), ibid. 

'For rulcs made in cxcrcisc o f  the power confcrrcd by this scction, see the 
rollowing norificalions of lhc Local Scl LGovemment Dcpaniracnt, narnc1y:- 
- (1) Nolihcarion Nos. L.S.-G. 0-8150-11 and L,S.-G. 1A-1015. both dated rhe 2Rh 

April, 1950. published i n  the Calcrrffa Gazcffe, hrrunrdinuq, datcd thc 
2001 April, 1950. R. I. page 521; 

(2) Notlficalion No. L S.-G. 3R-15151, datd  h c  I Ith Junc. 1951, published in the 
Calcrrrfa Gnrerre, datcd  he 2lsr June, 1951. PI. I, p a c  1471; 
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(2) In particular and withou~ prejudice 10 the generalily oC the 
'I foregoing power, such mlcs may providc for all or any of Ihc following 

marrers, namely:- 
' (a la)  the manncr of appointmenr and salary and allowances of 

Ihc inspecling ofificers and other staff. referred to in sub- 
section (31, and o~hcr  functions of [he inspecting ofFiccrs 
referred lo in clause (c) o i  sub-sccrion (4), of sccrion 3AA; 

?(la) thc dctcrminalion of the fee referred 10 in  seclion 4A; 
-'(lb) the form of any license rerewed to in section 9 and ~ h c  

condi~ions to be spccificd in such liccnsc for selling fire- 
works; 
. I * * * * * * * * .  

$(aa) Lhe manner of authentication referred ro in sub-seclion (3a) 
of section 15; 
5 s a * a * * * * ;  

{ ~ O V ~ ~ J I O I ~  3 conri~tlred jron: pup? 220.) 

(3) NoliLcalion No. L,S.-G. 2F-162150. dalcd Lhc 18th July, 1951, publishcd in  the 
Cuicrrrrtt Gnzelre, dared h e  26th July, 1951. PI. I, page 1886: 

(4) Nolifica~ion No. L.S.-G. 1F49/50(1), dnred the 28h  Fcbruxy, 1952. publishcd 
in the Cakrrtru Cuierie, dalcd lhc I s 1  May. 1952. PI. Lpagc 1304, as subsqutnrly 
mended: 

(5) Noiilicnion No. L,S.-G. 2F-211151. d u d  h c  2nd July, 1952, publishrd in thr 
Cnlcurru Grrzerte, datcd thc l(hh July. I957, PI, I, pagc 2207; 

(6) Notiiicolion No. L.S..G. 1 A-3515 In. darcd 10.10.52. publishcd in rhc Cnkurrri 
Gareac. of 1952. Part I .  pages 3341 -3342; 

(7) Noliiicauon No. L.S.-G.4F-9151, dated the 171h Februay, 1953, publishcd in ~ h c  
Calcrrnu Guzerte, dalcd rhe5th M m h ,  1953. PI. 1, pages 628-633, as subscquen~ly 
mended:  

(8) Nolilicnrion No. F. 3L-7152, darcd the 17th April, 1953, publishcd in  thc Colc~r//o 
Gt~il;rlie. dated thc 23rd April. 1953. a. I, pagc 125 1; 

(9) Nalifica~ion No. F, 3L5153. d a l d  thc 6 h  Junc. 1953, publishcd in  the Cnlcrtrm 
Grricfle. dmcd h c  18lh June, 1953, PI. I, pagc 1996; 

(10) Noiihcalion No. 709W. 3L-8/54. dalcd B c  1 l t h  August, 1954, p~blished in lhc 
Culcrrrrfl Gozerrc. darcd thc 19th Augus!, 1954. PI. I, page 2779; 

(11) No~ifica~ion No. 61 8IE 3L-8/55. darcd r k  ?Orb Janvirry. 1P56. publishcd in thc 
Calcrrrrn Gnzelre. &led rhr: 2nd February. 1956. PI. I, page 412; 

(12) No~iiicntion No. 11261E 1A4157, dared 3.2.58. published in the Ctrlc~rrw Gozelre 
of 1958, P n r ~  I. pages 523-540: 

(13) No~ificanonNo. 1879R 31-3/57. doled 27.2.58, published in he Calcrrrrrl Gazese 
of 1958, Pan 1, page 767. 

'Clause (aln) wm inscrted by s. 4 of  Ihc Wcsr Bengal Fire Scrvicfs (Arncndmcnt) Acl. 
1977 (lVe51 Ben. Acc X of 1977). 

'Clausc (la) was inscncd by s. 25(a) of L ~ C  WCSI Hcnpal Firc Services (Amendment) 
Acr. 195 1 (Wcsl Bcn, Act XXVl l  of 1951). 

'Clausc ( Ib)  was inscned by s. 31(1) of the Wcst Bcngd Fi S ~ M C ~ S  (Amendmcnr) 
Act, 1960 (\Vest Ben. Act XXI  or 1960). 

'Clausc (a) was orniitcd by s. 54(bl(i) of thc West Bcngal Firc Scrvices (Amendment) 
Acr, 1996 (West Ben. Acl VII  of 1996). 

'Clauscs (aa) and (m) \vcrc inscncd by s. 25(b) of thc Wcst Bcngal Fire Services 
(Amcndmcnr) Act, 1951 (We51 Ben. Acl XXYII of 1951). Lntcr. cInuse (aaa) was 
ornitled by s. S4(b)(i> o i   he Wcst Bcngal Firc Scrviccs (Amcndrncn~) Act, 1996 
(Wcsr Bcn Acl V11 o f  1996). 
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'(b)  he annual fee rcrcmcd to in sub-seclion ( L )  of scction 18; 
:* * * * , *  * * * *; 

'(cc) ~ h c  manncr OF allowing rebatc in annual fee under sub- 
sec~ion (2) or sccrion 18; 
a * * * * * * * + * .  

.'(c) Ihc conditions 6[and h e  dcrcrminuiion of the fez] referred 
10 in sub-section (1) of scclion 23A and the period of 
lime rcfcrrcd to i n  the proviso ro sub-section (2) of 
section 23A; 

' (0 the minimum standards for fire prevention and fire safcly 
mcasures; 

'(g) the qualifica~ons, experience or olhcr maltcr for gran~ing 
- licence lo acL as liccnsed agency undcr sccrion 1 IF; 

'(h) thc authority to whom appeal shall be preferred. Ihc rnanncr 
in which appcnl shall be filed, and thc manner of  deciding 
appeal, under scction 38; 

'{i) any other mafler which may be, or isrequirud ra bc, provided 
by rules. 

R41. No regulation madc by the Direelor-under sub-section (3) of 
of scclion 3 shall be valid unless it is approved by rhc Sralc Govcrnmcn~. 

S42. (1 )  The provisions of this Act shall have effect nolwith- 
standing anyrhing inconsislcnl therewith contained in any olher law 
For the rime bcing in force or in any inslrument having cffcc~ by virlue 
of any law other than this Act. 

(2) Subject to the provisions of sub-section (I), [he provisions 
of this Act shall be in addi~ion to. and, savc.as otherwise expressly 
providcd in this Act, shall not be in derogation of, the provisions of 
any reIevant municipal law in force in any arca in which this Act 
comes into force. 

'Clausc (b) W P S  substi~utcd for the original clause by s.  54(b)(ii) of thc W c s ~  
Beogd Firc Services (Amcnd~ncnt) Acl. 1996 (\Vcsl Bcn. Act VII o f  1986). Prior ro 
this subsrilution, thc words "or as o workshop" was inscncd, in ihc original clause. 
by s ,  2 5 ( c )  01 rhz We51 Rcngal Fire Services {Amendmeni) Aci. 1951 (WCSL Bcn, 
Act XXVII 01 1951). 

'Clausc (c) w a  ornilled by s. 54(b)(iii) oirhc Wcsr Bengal Frc Scrvices (Amcndrncn~) 
Aci, 1996 (Wcsr Bcn. Acl V1I or 1996). 

Tlausc (cc) was h s t  inscncd by s. 3(b) olrhc West BenpJ Fjrt S c r v i c a  ( A ~ ~ ~ n d n l c n ~ )  
Act, 1957 (IVcst Ben. Acl XI11 o f  1957), Larer. rhc sm~c wac substituted by s. 54(b)(iv) of 
Ihe Wcsr Bcngal Fire Scrviccs (Alnendmenl) Acr, 1996 (I'r'cst Ben. Act V I I  o f  1996). 

'Cl~usr: (dl was o~tlilted by S. 53(b)[v), ihid. 
'Clause (t) was addcd by s. 2S(d) o f  rhc Wcsl Elengal fire Serviccs (Alncndmcnl) Acl. 

1951 ( \ k t  Bcn. Acl XXVll of 1951). 
r S l c  tvo& within thc s q w  bnckels wcrc inscrlzd by s. 4 o f h c R ' ~ ~  Bcngd FireSenices 

(Arntndrncnt) Acl, 1988 (Wcst Bcn. Acr XI of 198E), 
'Cla~ws (0, Ig), (h) and (i)  wen: insened by s. 54(b)(vi) of  the Wcst Bengd Firc 

Services (Amendment) ACI, 1996 (Wes?esl Ben. Act VII  or 1996). 
'Seclions 4 1 and 42 wsrc inscncd bv  5 55.  i l~irl  



The Wesr Betigal Fire Stn~ices Ac?, 1950. 

'SCHEDULE. 

(SCP sccrion 36.) 

Licensc under the Wcsl Bengal Fire Services Act, 1950. 

No. of 19 
License is hcreby granLcd to ......................... .. ......................... 

under the W e s ~  Bengal Fire Services Acl, 1950,- 
.......................... lo use h e  building or placc being No. (a) as a 

warehouse for storing or pressing or keeping 
(b) ...................... ... .............................. 

.......................................................... 
to use [hc buiIding or place being No. (a) ........................................... 

.. as a workshop, ................... .......... 
subject 10 the conditions noted on rhe back and such olher condirions 
as may be prescribed. It is hereby acknowledgcd lhal  a sum of 
Rupecs ................... ... .................... being the licensc fee ~ U C  by 
~ h c  said ................................................ for ~ h c  period from ............... 
................................ ro ..................... .......... '[in respect of  the aforesaid 
liccnse has been reccivedl. 

.............................................................. 
CoIIeclor of Starrlp Rcve~zrre, Calcrrrta. 
.............................................................. 

Collecror of 111e districr of 
.............................................................. 
.............................................................. 

Execrrtive Oficer of  he corpora ti or^ of 
Culcrrtta. 

(a) Here inscr~ [he localion. 

(b) Hcrc insert ~ h c  name of the micle. 

'This Schdulc was substirutrd For ~ h c  original Schedulc by s. 16 of  thc West Bcngal Fire 
Scrvices (A~ncndmcnr) Acl, 1951 (Wcsr Ben. ACI XXVIl or 1951). 

'These words were subsritutcd Tor lhe words "in wspct of h e  aromaid liccncc a1 
the nu of Rs. ............... per n~rnun~ h x  hccn rzceivcd" by s. 32 of lhc Wcsr Bengd 
Fsrc Scrvices (Anicndmcnr) Act, I960 (!Vest Ben. Aci XXI or 1960). 



The West Betrgal Fire Services Act, 1950. 

[West Den. Act XVITI of 1950.] 

, , 

(011 file back of rl~e license.) 

Conditions. 

( 1 )  The warehousehhe workshop shall at all timcs bc apcn to 
inspccrion by such oFficer or officers, bcing member or rnembcrs of thc 
iirc brigadc, as may be appoinled by the Dirccror ol Firc Services. 

(2) The warehouselthc workshop shall conform to the conditions 
prescribed under secrion 13 of the Wesl Bengal Firc Scrviccs Act, 
1950. 

(3) NO anicle referred io in clause (1) of seclion 2 of Ihc Wcsl Bcngal 
Firc Scrviccs Act, 1950, shall bc made, prepared, dried or lrcarcd in 
any manner on thc top or roof of any building constituting or forming 
part of a warehouse. 

(4) (In case the warehouse i s  used for ~ h c  pressing or screwing of 
jule or corlon.) No person shall be allowed lo use as residence any part 
of rhe warehouse or to bring inro he warehouse any march-boxes or 
rnalch-slicks or any mificial l i ~ h ~  not duly and ~horoughly prolcctcd 
or to smoke within the warehouse, whilc jute or colton is slored rhcrcin. 



GOVERNMl3NT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

West Bengal Act IV of 2000 

THE WEST BENGAL FIRE SERVICES 
(AMENDMENT) ACT, 2000. 

[Passed by ihe West Bengal Legislarure. 1 

[Assenl of [he Governor was first published in h e  Calclrrra Gorrrre, 
Extraordinary, of the 3 1st March, 2000.1 

An Act fo amend the West Bellgal Fire Services Act, 1950. 

West Ben. WHEREAS i~ is expedient to amend the West Bengd Fire Services Act, 
AC'XVInor 1950. 1950, for h e  purposes and in the manner hereinafter appearing; 

It is hereby enacted in h e  Fifty-first Year of h e  Republic of India, by 
fie kgislalure of West Bengal, as fol1ows:- 

1. (1) This Act may be called the West Bengal Fire Services Shonlillc 

(Amendment) Act, 2000. md 
cornrncnce- 
mcnt. 

(2) 1t shallcome i n k  force on such dateas thestate ~overnrnent may, 
by notificauon in the OBcial Gazerre, appoint. 

2. hsection2of he West Bengal Fireservices Act, 1950(hereinafter Arncndrnenl 

-referred to as the principal Act),- of seclion 2 
of Wcst Ben. 
Acr XVI I I  01 (1) clause (a) and clause (aa) shall be renumbered respecuvely as 1950. 

clause (aa) and clause (aaa), and before clause (aa) as so 
renumbered, h e  following clause shall be inserled:- 

'(a) "Additional Director-General" means Ihe Additional 
Director-General of Fire Services immediate1 y below 
the rank of Director-General, appointed as such by the 
State Government by notification;'; 



The West Dengal Fire Services (Amendment) Act, 2000. 

[West Ben. Act 

(2) for clause (e). the following cInuse shall be substimted:- 

' (e )  "Director" means the Direcror of Fire Services 
immediately below Lhe nnk of Additional Director- 
General. appointed as such by the State Govemment 
by norification;'; 

(3) clause (eel shall be renumbered as clause (em), and before 
clause (we) as so renumbered, the following clause shall be 
insened:- 

'(ee) "Director-General" means h e  Dircclor-Genera1 of 
Fire Services. appointed as such by the Stwe 
Government by norificalion by deputarion of an ofificer 
of Lhehdian PoliceService holding immediately before 
such deputarion a post of Addirional Direclor-General 
of Policc, or equivden~ post, in the Indian Police 
Service. 

Explanation. -"Ind ian Police Service" shall mean 
h e  Indian Police Service referred to in secdon 2 of h e  
All-India Senices Acl, 1951;'. 61 of 1951. 

3. In secrion 3 of thcprincipal Ac1,- 

(1) for sub-section [3), the foIIowjng sub-section shall be 
subslitu1ed:- - 

"(3) The fire brigndeshal1 be underthe direction, supervision 
andconk01 of the Dimlor-Genera! whoshdl. w i h  the 
approval of h e  Stare Government, lake all the policy 
diecisions required for the fire brigade, and may- 

(a) exercise all the powers OF the Director under this 
Act; 

(b) delegate, by order, any power or powers of the 
Director under this Act to the Additional Direcror- 
GeneraI, subject to the approval of the State 
Government; 

(c) make, with the previous sanction of the State 
G~vernment and su bject to the orders or the rules, 
i f  any, made by the Srate Government under this 
Act, such regulations as he thinks fit  reIating 
t o -  

( i )  the general adminiskation and conlrol of h e  
fxe brigade; 



The Wesr Bengal Fire Services (Anlendmenr] Acr, 2000. 

(Section 3.) 

(ii) the equipmenu, clothing and accourrement 
of the members of thc fire brigade, heir  
classifica~ion and duties and distribulion of 
work among hem; 

(iii) rhe place at which, or [he limits of [he 
area wilhin which, h e  members, or any 
class of members, of h e  fire brigade shall 
ordinarily reside, for ensuring that the 
services of the members, or such class of 
members, of the fire brigade may be readily 
available; 

(iv) allolher matters which heconsidersnecessary 
for rendering the fire brigade an eficient 
Ere-fighting force."; 

(21 after sub-section (31, the following sub-sections shall be 
inserted:- 

"(4) (a) Appojnrrnent to thepost of Addiuonal Director- - 
General shall be made by promotionof h e  Director in such I 

manner as may be prescribed: I 

Provided that until the manner as aforesaid is prcscrjbed. 
it shall be competent for the State Government to makc h e  
appointment lo the post of Additional Dircclor-Genenl by 
promotion of the Director in such manner a the State 
Government lhinks EL. 

(b) The Addiuonal Director-Genenl shall perform his 
duties, and discharge his funcrions, in exercise of such 
powers as may be delegated to him under clause @) of sub- 
seclion (3) and in accordance with such direcuons as may be 
given to him by the Director-General From time lo time. 

(5) Subjecr 10  he supervision of h c  Direc~or-General, 
the Director shall be in charge of operational mallers of the 
fire brigade, and shall perform his duties in accordance with 
such directions as may be given to him by ihe Director- 
General from time to time and, ifso directed by he Director- 
General, by the Additional Director-General in exercise of 
such powers as may be delegated to him by the Direcror- 
General under clause (b) of sub-section (3). 

(6) The manner of appoinhnent to the post of Direclor- 
General by deputation shall be such as may be prescrikd: 



The Wesl Bengal Fire Services (Amettdmenr) Act, 2000. 

West Ben. Act I V  of 2000.J 

(Section 4.) 

Provided ha1 until the manner as aforesaid is prescribed, 
it shdI be cornpeten1 for [he Sbte Government to make h e  
appoinhnenr 10 h e  post of Director-General by deputation in 
such manner as h e  Slale Government thinks fit. 

(7) The l e n s  and condj tionsofservice, and the conduct, 
discipline and control, of [he Director-General, the Additional 
Director-Gcnenl, and Ihe Director shall be such as may be 
prescrj bed.". 

Amcndrnent 
of secrion 
40. 

4. In sub-section (2) of setlion 40 of the principal ACL, clause (ala) 
shall be renumbered as clause (a Iaa), and before clause (alaa) as so 
renumbered, the lollowjng clauses shall be iriserted:- 

"(ala) the manner of appointment to he post of the Additional 
Director-General under clause (a) of sub-section (4), and 
he manner of appointment to the post of Director-General 
under sub-seclion (6), of section 3; 

(aala) the terms and condilions OF service, and the conduct, 
discipline and control. of the Direclot-General, Ihe 
Additional Director-General, and the Director under sub- 
section (7) of secuon 3;". 
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GOVERNMENT OF WEST BENGAL 

LAW DI!.PARTMENT 

Legislative 

NOTIFICATION 

[SAKA 1940 

No. 629-L.-17th April, 2018.-The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:-

Short title and 
commencement. 

West Bengal Act XI of 2018 

THE WEST BENGAL FIRE SERVICES (AMENDMENT)

ACT,2018. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 17th April, 2018.] 

An Act to amend the West Bengal Fire Services Act, 1950. 

WHEREAS it is expedient to amend the West Bengal Frre Services Act, 1950, for 
the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the 
Legislatme of West Bengal, as follows:-

1. (1) This Act may be called the West Bengal Fire Services (Amendment)
Act, 2018. 

(2) It shall come into force on such datL: as the State Government may, by
notification in the Official Gazette, appoinL. 

West Ben. Act 

xvm of 1950. 
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Amendment of 
section 11 C of 
West Ben. Act 
XVillof 1950. 

THE KOLKATA GAZETTE, EXTRAORDINARY, APRIL 17, 2018 

The West Bengal Fire Services (Amendment) 

Act, 2018.

(Section 2.) 

2. After sub-section (3) of section llC of the West Bengal Fire Services Act,
1950, the following sub-sections shall be inserted:� 

"(3A) A 'Fire Safety Certificate' issued under sub-section (2), shall remain valid 
for a period of three years w ith effect from the date of issue of such 
'Fire Safety Certificate? . 

(3B) The owner or occupier of the high-risk building or any authorised person, 
as the case may be, shall submit an application for renewal of 'Fire Safety Certificate' 
in such manner, and on payment of such fees, as may be prescribed.". 

[PART Ill 

By order of the Governor, 

SAND IP KUMAR RAY CHAUDHURI, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed al Samswaty Press Lcd.(Government of West Bengal Enterprise), Kolkarn 700 056. 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 932-L.-14th September, 2022.—The following Act of the West Bengal Legislature, having been assented to 

by the Governor, is hereby published for general information:— 

Short title and 
commencement. 

West Bengal Act VIII of 2022 

THE WEST BENGAL FIRE SERVICES (AMENDMENT) ACT, 2022. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 14th September, 2022.] 

An Act to amend the West Bengal Fire Services Act, 1950. 

WHEREAS it 
is expedient to amend the West Bengal Fire Services Act, 1950, for 

the purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-third Year of the Republic of India, by the 

Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Fire Services (Amendment) Act, 

2022. 

West Ben. Act 
XVIII of 1950. 
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THE KOLKATA GAZETTE, EXTRAORDINARY, SEPTEMBER 14, 2022 	[PART III 

The West Bengal Fire Services (Amendment) Act, 2022. 

(Section 2.) 

Amendment of 
clause (ha) of 
section 2 of West 
Ben. Act XVIII of 
1950. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 

2. In clause (ha) of section 2 of the West Bengal Fire Services Act, 1950, for the 

words "'high rise building" means a building the height of which is fourteen and a half 

metres or more', the words 'high rise building" means a building the height of which 

shall be fifteen and a half metres or more in respect of the local area under the 

jurisdiction of Kolkata Municipal Corporation and shall be above fourteen and a half 

metres in respect of the local area under any other local authority in the rest of the State 
of West Bengal' shall be substituted. 

    

By order of the Governor, 

PRADIP KUMAR PANJA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Goveniment of West Bengal Enterprise), Kolkata 700 056. 
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